
1. Silence 

LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, March 19, 1971IPhalguna 28, 1892 (Sab) 

No.1 (11 
To mark the solemn occasion of the first sitting of the Fifth Lc 

Sabha, Members stood in silence for a short while. 

2. List of Members Elected to Lok Sabha 

Secretary laid on the Table a Book, presented to the Speaker by tl: 
Chief Election CommisSoioner, containing the list of Members elected 1 
the Lok Salbha at the general election of 1971. 

3. Panel of ChairmeD 
The Speaker pro 'tern. announced that he had nominated the followill 

Members on the Panel of Chairmen:-
fl) Prof. R. D. Bhandare 
(2) Shri Jyotirmoy Basu 
(3) Shri K. Manoharan 

4. Oath or Affirmation 
The Speaker pro tern., Shri Govind Das, having already taken oat 

before the President, signed the Roll of Members and took his seat j 
the House. 

Thereafter, 466 Members made and subscribed the oath or affirmatic 
as follows and took their seats in the HouSoe:-

205 in Hindi 
141 in English 
27 in Tamil 
I:!. in Bengali 
12 in Marathi 
11 in Kannada 
11 in Oriya 
1~ in Urdu 
8 in Telugu 
7 in Malayalam 
6 in Sanskrit 
5 in Assamese 
5 in Gujarati 
4 in Punjabi and 
1 in Kashmiri 

(Lok Sabha adjourned till 1'1 A.M. on Monday. the 22nd March, 1971, 

S. L. SHAKDHER:'I 
Secreta •. ~ 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday, March 22, 1971IChaitra I, 1893 (Saka) 

No. Z 

1. Oath or AfBrmatioD 

*Thirty-four Members made  and subscribed the oath or affirmation as 
Iallows and took their seats in the House.:-

18 in Bengali 

6 in English 

5 in Hindi 

2 in Malayalam 

1 in Kashmiri 

in Tamil and 

, ,lin Telugu 

t.' Ml "ion for Election of Speaker 
Shrimati Indira Gandhi moved the following motion:-

;'That Shri G. S. Dhillon, a Member of this House, be chosen as the 
Speaker of this House." 

Shri R'lj Bahadur seconded the motion. 

The motion \Vao; adopted unanimously and Shri G. S. Dhillon was 
. chosen as t1le Speaker. 

Shrimati Indira Gandhi and Shri A. K. Gopalan conducted Shri G. S. 
Dhillon to the Chair. 

3. Felicitations to the SPeaker 

The following Members offered felicitations to the Speaker:-

(1) Shrimati Indira Gandhi' 

(2) Shri A. K. Gopalan 

(3) Shri Govind Das 

(4) Shri K. Manoharan 
.-._ ..... --.. ---------.~ _ .•.. _ .... ----.-----_ ...• -... -....... ~ .-... --. 
*Five Members took oath/affirmation after the election of Speaker. 

[P.T.a. 



(5) Shri Indrajit Gupta 

(6) Shri Atal Bihari Vajpayee 

(7) Shri Shyamnandan Mishra 

(8) Dr. G. S. Melkote 

(9) Shri P. K. Deo 

(10) Dr. Karni Singh 

(11) Shri Tridib Chaudhuri 

',' 

(12) Shri Shibban La! Saksena 

(13) Shri M. Muhammad Ismail 
(14) Shri Madhu Dandavate 

(15) Shri Ram Deo Singh 

(16) Shri Birender Singh 
, ' 

(17) Shri Varkey George 

(18) Shri B. P. Maurya 

(19) Shri Shamim Ahmad Shamim 

(20) ,Shri Shiv Kumar Shastri 

The Speaker in reply thanked the Members. 

" 

(Lok Sabha adjourned till half-an-hour after the President's Address on 
Tuesday, the 23rd March, 1971) 
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LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Tuesday, March 23, 1971/Chaitra 2, 1893 (Saka) 

No.3 

I. Oath or Affirmation 

'fwo Members made and subscribed the oath or affirmation in Bengali 
,1:lU took their seats in the House. 

.• President's Address-Laid 011 the Table 

S(~cretary laid on the Table a copy of the President's Address to both 
Houses of Parliament assembled together on the 23rd March, 1971. 

3. Obituary References 

'lhe Speaker; Shrimati Indira Gandhi; Sarvashri A. K. Gopalan, K. 
l\lanohal'an, H. N. Mukerjee, Atal Bihari Vajpayee, P. K. Deo, Dr. G, S. 
;\],'lkote, Sarvashri Shyamnandan Mishra, Madhu Dandavate, Dr. Karni 
.3ingh, Sarvashri M, Muhammad Ismail, Ganapati Tukaram Gotkhinde, 
lsmo de Sequeira and Ram Deo Singh made references to the passing 

. .Jy of Sh1'i Muhhamad I,slammuddin, who was a Member of the First 
1 'k Sabhs; Dr. Edward Paul Mathuram, who was a Member of the First 
L ,k Sabha; Shri Nath Pai, who was a Member of the Second, Third and 
,lrth Lok Sabha; Shri C. N. P. Sinha, who was a Member of the Fir&t 

• I~ SabhH; Shri K. M. Munshi, who was a Member of the Constituent 
Assembly and Provisional Parliament; Shri B. P. Chaliha, who was a 
Member of the First Lok Sabha; and Shri D. C. Mallik, who was a Mem-
ber of the Second Lok Sabha. 

~ Thereafter, Members stood in silence for a short while as a mark of 
i~ respect. 

,,~. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Ordinances (Hindi and English 
versions) under provisions of article 123 (2) (a) of the Consti-
tution:-

)
i) The State of Himachal Pradesh (Am~ndment) Ordinance, 
1971 (No. 1 of 1971) promulgated by the President on the 
5th JanuarY,,1971. 

[P.T.C. 
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/
ii) The West Bengal Security (Tripura Re-enactin~&) Am~Qd­

ment Ord.inanoe, 1971 (No. 2 ot 1971 promulgated by th~ 

President on the 24t.'1 January, 197'1. 

(iii) The Labour Provident Fund Laws (Amendment) Orciinance, 
/ 1971 (No. 3 of 1971) promulgated by the Presidl. .. ' on the 

13th February, 1971. 

(2) A copy of Notification No. S.O. 923 (Hindi and En~lsh ver-
/ siona) published in Gazette of India da~ the 23rd February, 

1971 declaring service connected with the supply, distribution 
and transmission of electrical energy to· the public and thE> 
maintenance of operational eftici'cmCY within the areas of, or 
served by, th~ municipal electrical undertakingii at Madurai, 
Coimbator, Karur, Thapjavur and Pollachi in the State of 
Tamil Nadu, to be an essential service for the purposes of the 

_ Essential S:>rvices Maintenance Act 1968, under sub-section 
/-(2) of section 2 of the said Act. 

V _ f (3) (i) A copy of the proclamation (Hindi and English versions) 
/ dated the l'lth January, 1971 issued by the President under 

clause ( 1) of article 356 of the Constitution in relation to the 
State of Orissa publ~shed in Notification No. G.S.R. 67 in 
Guette of Jindia dated the 11th Januar.y, 1971, under articl6 r 356(3) of the Constitution: 

'i) A copy of the Order (Hindi and English ver~ions) dated the 
( 11th January, -'1971, made by the President in purau8nce of 

sub-clause (i) of clause (c) of the above proclamation, ?ub-
. Hshed in Notification No. G.S.R. 68 in Gazette of India dated 
/' the .11th January, 1971. 

·V I (4) A copy of the Wireless Messages dated the 11th January, 1971 
from the Governor of Orissa to the President. 

../(5) A copy of the Proclamation (Hindi and English versions) dated 
V /  \ the 23rd January, 1m issued by the President under clauSL. 

(2) oT article 356 of the Constitution revokin~ the Proclama-
tion issued by him on the 11th J'anuary. 1971 in relation to the 
State of Orissa, 'published in Notification No. G.S.R. 119 in 
Guette of India dated the 23rd January, 1971, under article vr:; 356(3) of the Constitution. 

'. 1(6) (i) A copy of the Proclamation (Hindi and English veraions) 
. dated the 23rd January, 1971 issued by the 'President under 

clause (1) of article 356 of the Constitution in relation to the 
State of Orissa published in Notiflc'ation No. a,s.R. 120ii.~· 
Gabette of India dated the 23rd January, 1971 under article 
356(3) of the Con&titution. .  ' .  ,  • 

I (ti) A copy of the Order (Hindi and English versions) dated the 
23rd January, 1971, made by the President in: pu~ance of 
sub-clause (i) of clause (c) of the above proclam~~n. pub-
lished in Notification No. O.S.R. 121 in Gazette of Indla dated 
the 23rd January. 1971. 

A copy of the Report (Hindi and English versions) of the 
Governor of Orissa dated the 20th January, 1971 to the Presi-

dent. --

5 



(8)o'-Xi) A copy of the Proclam,ation (Hindi and .English versions) 

V dated the 23rd March. Jf!71 ISSUed by the PreSIdent under clause 
(1) of artlMe 368 of e Constitution in relation to the State 
of Orissa published in Notification No. G.S.R. 398 in Gazette 
of India dated the 23rd March, 1971, under article 356 (3) of 
the Constitution. 

~ A copy of the Order (Hindi and English versions) dated the 
23rd March, 1971, made by the President in pursuance of sub-
dause (i) of clausra (c) of the above Proclamation, published 
in Notification No. G.S.R. 399 in Gazette of India dated the \ -v., 23rd March, 1971. 

(9) A copy of the Trunk Telephone Message dated the 22nd March, 
1971 from the Governor of Orissa to the President. 

(10) A copy of Notification No. G.S.R. 152 (Hindi and EngliBh 
~versions) published in Gazette of India dated the 29th January. 
,,'\ 1971 declaring service in the Food Corporation of India to be 
an essential service for the purposes of Essential Services 
Maintenance Act, 1968, under sub-section (2) of section 2 of 
the said Act. 

/( 11) A copy of Notification No. S.O. 217 (Hindi and English ver-
v sions) published in Gazette of India dated the 8th January 

1971 declaring service connected with the supply of electricai 
energy to the public in thra State of Binar or with the genera-
tion, storage or transmission of electrical energy for the pur-
pose of such supply, to be an essential service for the purposes 
of Essential Services Maintenance Act, 1968, under SUb-section 
(2) of Section 2 of the said Act. 

S., St.tement Re': Supplementary Demands for Grants (Railways) for 
1978-71 

Shri K. Hanumanthaiya presented a statement showing Supplemen-
tary Demands for Grants in respect of the Budget (Railways) for 1970-
'( 1-

ti, Statement Re: Supplementary Demands for Grutl (Gen .... l) for 
197&-71 

Shri Vidya Charan Shukla presen'ttld a statement showing Supple-
mentary Demands for Grants in respec,t of the Budget (General) for 
1970-71. 

'I. Sutement Re: Supplementary Demands for Grants (Manipur) for 
", J 1870-71'" . 

Shri Vidya Charan Shukla presented a statement showing Supple-
mentary Demands for Grants in respect of the Union territory of Mani-
pu~ for 1970-71. 
/ 

~, The Budpt (Railw~ys) 1171-72 

Shri K. Hanumanthaiya presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 1971-72 
in r~pect of Rallways.-

(j' 
[P.T.c. 



". The M"aldpur BUdpt-1911-TZ 

J Shri Vidya Charan Shukla laid on the Table a statement of the esti-
I mated  receipts and ex·penditun! of the Union territory of Manipur for 
t tone year 1971-72, together with his statement thereon.· 
~ 

, (Lot· Sabha adjoumed till 11 A.M. on Wed.nesd'ay" the 24th March, 1971) 

., 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday, March 24, 1971/Chaitra 3, 1893 (Saka) 

No.4 
1. Oath or AftirmatiOD -

'l'wo Members made and subl:lcribed the oath as follows and took their 
seats in the House:-

:  1 in English and 

1 in Mal'athi 

2. Calling Attea.tiOD 

; SH-ri Shashi Bhusban called the attention of the Minister of Tourism 
and :CiviI Aviation to the situation arising out of work-to-rule policy 
adopted by the employee!.' of the Indian Airlines Corporation and conse-
.quent lock-out declared by the management of the Corporation. 

The Minister of Tourism and Civil Aviation made a statement in 
Tegard thereto. 
, /. 

: 3. As.-t to Bills 

,  \ (i) Secretary laid on the Table following fiVe Bills passed by the 
Houses of Parliament during the Twelfth Session of Fourth Lok Sabha 
and assented to:-

(1) The Appropriation (No.4) Bill, 1970 

(2) The Appropriation (No.5) Bill, 1970 

(3) The Appropriation (Railways) No. 4 Bill, 1970 

(4) The Appropriation (Railways) No.5 Bill, 1970 

(5) The Indian Medicine Central Council Bill, 1970 

, (ii) Secretary also laid on the Table copieS', duly authenticated by 
-the Secretary of Rajya Sabha, of the following six Bills passed by the 
HoUses of Parliament during the Twelfth Session of Fourth Lok SBbha 
and, assented to:-

.1 (1) The Foreign Exchange Regulation (Amendment) Bill, 1970 

(2) The Salaries and Allowances of Ofticers of Parliament 
(Amendment) Bill, 1970 

(3) The Tea Districts Emigrant Labour (Repeal) Bill, 1970 

[P.T.O. 



(4) The Central Labour Laws (Extension to Jammu and Kashmir) 
Bill, 1970 

(5) The Coal Mines (Conservation and Safety) Amendment Bill, 
1970 

(6) The State of Himachal Pradesh Bill, 1970 

4. Panel of Ohairmen 

The Speaker announced that he had nominated the following Mem-
hers on the Panel of Chairmen:-

(1) Shri K. N. Tewari 

(2) Prof. R. D. Bhandare 

6. The Budget (Railways) 

ThE' following items of business were taken up together:-

*(i) General Discussion on the Budget (RaUw9YI) for 1971-72. 
*(ii) Demands for Grants on Account Nos. 1 to 11. ll-A and 12 to 

16 in respect of the Budget (Railways) for 1971-72. 
*Oji) Supplementary Demands for Grants Nos. 8, 16 and 17 in 

respect of the Budget (Railways) for 1970-71. 
The followin~ Members took part in the combined debate:-
(l) Shri Mohammed Ismail 
(2) Shri Liladhar Kotoki 
(3) Shri M. Kalyanasundaram 
(4) Sardar Swaran Singh 
(5) Shri Shamim Ahmad Shamim 
(6) Shri P. K. Ghosh 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(7) Shri C. Chittibabu 
(8) Shri Shrikrishna Vaijanath Dhamankar 
(9) Shri Jagannath Rao Joshi 
(10) Shri Jagdish Chandra Dixit 
(11) Shri Pravinsinhji Natvarsinhji Solanki 
(12) Shrimati Sahodrabai Rai 
(13) Shri M.  M. Joseph 
(14) Shri N. K. Sanghi 
(15) Shri Ram Deo Singh 
(18) Shri Deonandan Prasad Yadav 
(17) Shri M. Satyanarayan Rao 
(18) Shri Rajend'I'a' Prasad Yadav 
(19) Shri Damodar Pandey 
(20) Shri Ranbahadur Singh 
(21) Shri P. Ranganath She~oy 

(22) Shri Chandra Bha~i Tewari 
(23) Shri Govind Das < 

----.. _, ----.. -_.,-----'---'---.--_ .. _. 
* Discussed together. 



,,'-

(24) Shri Ramavatar Shastri 
(25) Shri Tula Ram 
(26) Shri Ram Chandra Vikal (Speech unfiniBhed). 

The discussion was not concluded. 

(Lok Sabha adjourned at ~30 P.M. and re-assembed at 5 P.M.) 

,8. The Budget (General) 1971-72 

Shri Y. B. Chavan presented a statement of estimated receipts and ex-
penditure of the Government of India for the year 1971-72. 

7~ Government BiD-introduced 

v ThE' Finance Bill, 1971. 

(l.ok Sabha adjourned till 11 A.M. on Thursday, the 25th March. 1971) 

S. L. SHAKDHER, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, March 25, 1971/Chaitra 4, 1893 (Saka) 

\,' 
I. CalUa. Att.tlon 

No. 5 

, Shri S. M. Krishna called the attention of the Minister of Finance to 
the reported shortage of small coins in the country. 

,The Minister of State for Finance made a statement in regard thereto. 

2. ,Paper Laid on the Tahle 

, "'A copy of the Indian Telegraph (Eleventh Amendment) Rules, 1970 
(Hindi and English versions)  published in Notification No. G.S.R. 2030 
In-Gazette of Indl81 dated the 19th December. 1970, was laid on the Table 
U~~e'l' sub-section (5) of section 7 of the Indian Telegraph Act, 1885. 

3. The Budpt (Railways) 

Combined discussion on the following items of business continued 
and was concluded:-

*(i) General Discussion on the Budget (Railways) for 1971-72. 

*(ii) Demands for Grants on Account Nos. 1 to 11, ll-A and 12 
to 16 in respect of the Budget (Railways) fOf 1971-72. 

*(iii) Supplementary Demands for Grants Nos. 8, 16 and 17 in 
respect of the Budget (Railways) for 1970-71. 

Seventy-four cut motions [Nos. 1, 2, 29 to 32, 37 to 43, 55, 57, 58 to 63. 
68, 69, 72 to 78, SO, 82 to 89. 96, 97, 99 to 106, 112 to 128, 141 to 143, 151 
to 154 a-:Jd 157] relating to the Demands for Grants on Account in res-
pect of the Budget (Railways) for. 1971-72, were moved and negatived. 

The following Members took part in the combined debate:-
(l) Shri Ram Chandra Vikal 
(2) Shri N. Sreekantan Nair 
(3) Shri Anant Prasad Sharma 
(4) Shri P. K. Deo 
(5) Shri Biren Dutta 
(6) Shri F. H. Mohsin 

Shri K. Hanumanthaiya replied to the debate. 

*Discussed together. 

II 
[P.T.a. 



All the Demands for Grants on Account in respect of the Budget 
(Railways) for 1971-72, as shown under column 3 of the printed List of 
Demands for Grants on Account in respect of the Budget (Railways) lor 
1971-72, were voted in full. 

All the Supplementary Demands for Grants in respect of the Budget 
(Railways) for 1970-71, as shown under column 3 of the printed List of 
Sllpplementary Demands for Grants in respect of the Budget (Railways) 
for 1970-71, were voted in full . 

.,~. Government Bill-latrod.eed 

, ' 

The Appropriation (Railways) Vote on Account Bill, 1971 

S. Govt"mment BDl-PaS8ed 

The Appropriation (Railways) Vote on Account Bill, 1971. 

The motion for consideration of the Bill was moved by Shri K. 
Hanul43nthaiya. 

The following Members took part in the debate:-
(1) Shri Shibban Lal Saksena 

(Lok Sabha adjourned at 1-05 P.M. and re-aasembled at 2 P.M~) 

(2) Shri Shivshankar Prasad Yadav 
(3) Shri Mallikarjun 
(4) Shri Nagendra Prasad Yadav 

Shri K. Hanumanthaiya replied to the deba~. 

The motion for consideration was adop~ed and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. -Clause 1, the Enactin~ Formula and the Lon~ Title were alr.o adopted. 

'!'he motion that the Bill be passed was moved by Shri K. Hanumall-
tbaiya. 

The motion was adopted and the Bill was passecl. 

vi. Government Bill-Introclw:ed 

~ The Appropriation (Railways) Bill, 1971. 

7. GoYel'llment BIIl-Pused 

The Appropriation (Railways) Bill, 1971 

The motion for consideration of the Bill was moved by Shri K. 
Hanumanthaiya. 

The lDotion for consideration was adopted and clause-by-elause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri K 
Hanumanthaiya. 

The motion was adopted and the Bill waF' passed. 

121M&:: 
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-8. The Manipur Budget 

The following items of busine&'s WeIe taken up together:-

•• (i) General Discussion on the Budget for the Union territory 
of Manipur for 1971-72. 

··(ii) Demands for Grants on Account NeB. 1 to 44 in respect of 
the Budget for the Union territory of Manipur for 1971-72. 

··(iii) Supplementary Demands for Grants Nos. 1, 4, 5, 7, 9 to 16. 
18, 20, 21, 23 to 28. 30 to 33, 36, 38 and 44 in respect of th~ 
Budget fol' the Union territory of Manipur for 1970-71. 

The cut motions relating to the Supplementary Demands for Grants 
in respect of the Budget for the Union territory of Manipur for 19'70-71. 
were moved and negatived. 

The following Members took part in the combined debate:-

(1) Shri Das'Bratha Deb 

(2) Shri N. Tombi Singh 

(~) Shri Jhark'hande Rai 

Shri Vidya Charan Shukla replied to the debate. 

AlI the Demands for Grants on Account in respect of the Budget for 
the Union territory af Mani;:mr for 1971-7.2, as shown under column 3 
of the printed List of Demands for Gr8llts on Account in respect ef the 
Budget (Manipur) for 1971-72. were voted i~ full. 

AU the Supplementary Demands for GI:8llts in respect of the Budget 
the Union telTitory of Manipur for 1970-71, a!l shown under column 

3 of the printed List of Supplementary Demands for Grants in respect 
of the BudJ{et for the Union territory of Manipur for 19'10-71, were 
voted in fuD. 

n G9vemment Bill-Introduced 
." The Manipul' Appropriation (Vote on Account) Bill, 1971. v' 

"to. Government Bill-Passed 

The Manipur Appropriation (Vote on Account) Bill. 19'71 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-cl!luse consi-
'''Ition of the Bfll was taken up! 

Clauses 2 'and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also ado,;>ted. 

The motion that the Bill be passed was moved by Shri Vfdya Charan 
ShUkla. ' 

The motton was adopted and the Bill was passed. 
------_.,-_. ------_." ._-_.-

··Discussed together . 
...,' .: .. [p.T.O. 
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It. GovemmeDt Bill-Introduced. 

.I The Manipur Appropriation Bill, 1971. 

12. Government Bill-Passed 

The Manipur Awropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. -

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. -. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Vldya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

13. Supplementary Demands for Grants (General) For It'1O-71 

Discussion on the Supplementary Demands for Grants Nos. 1, 2, ., 6, 
7, 16, 17, 19, 21, 22, 25,  29, 30, 32 to 35, 37, 39, 43.  45. 48, ~O to 55, 57; 
60 to 62,  68, 74, 76, 77, 79, 81, 84, 85, 91, 92, 95, 99, 105, 108, 111, 113 to 
115, 119, 127, 128, 134, 136 and 137 in respect of the Budget (General) for 
1970-71, commenced and was concluded. 

Two cut motions were moved and negatived. 

All the Supplementary Demands for Grants' in respect of the Budget 
(Genernl) for 1970-71, as shown under column 3 of the printed List of 
Supplementary Demands for Grants in respect of the Budget (General) 
for 19'70-71. were voted in full. 

t 4. Government BIll-Introduced 

.,.. The Appropriation Bill, 1971. 

15. Government Bill-PasSed 

The Appropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

ClauseR 2 and 3 and the Schedule were adopted. 

Clausp 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shrt Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

14 



General Discussion on the Budget (General) for 1971-72, commenced. 

The following Members took part in the debate:-

(1) Shri K. N. Tewarl 

(2) Shri Saroj Mukherjee 

(3) Shri M. B. Rana 

(4) Shri Surendra Mohanty 

(5) Shri Shivnath Singh 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 26th March, 1971) 

\ 

IS 
GMGIPND-LS 1-3713 (D) LS-25-3-71-810. 

S. L. SHAKDHER, 
Secretary. 



LOK SABItA 

BULb!:TIN-PART I 

(Brief Record of Proceedings) 

Frida~, March 26, 1971/Chaitra 5, 1893 (Saka) 

No.8 
1~ Oath or ABlnaatioD 

• 

-Three' Members made and subscribed the oath or aftlrmation u 
follows and took their seats in the House:-

2 in English 
1 in Bengali 

'2. CaUiq AtteDtioa 

" Shri Atal Bihari Vajpayee called the attention of the Minister of 
Home Affairs to the reported atrocities infiicted on Harijans of Chou 
Khatu in Nagaur District (Rajastha,n) resulting in the death of two per-
sons and demolition of houses. 

The Minister of State for Home Affairs made a statement in regard 
. thereto. -.. 

3. Papen Laid OD the Table 

The .~ol1owing papers were laid on the Ts,ble:-

\ "(1) A copy of the Monopolies and Restrictive Trade Practices 
J.Amendment) Rules, 1971 (Hindi and English versions) pub-
Tished in Notification No. G.S.R. 92 in Gazette of India dated 
the 12th January, 1971, under sub-section (3) of section 67 of 
tbe Monopolies and Restrictive Trade Practices Act, 1969. 

,(2) A copy of the Gold Control (Forms, Fees and Miscellaneous 
Matters) Amendment Rules, 1970 (Hindi and English versions) 
publimed in Notification No. S.O. 19 in G~tte of India dated 
the 2nd January, 1971, under sub-section (3) of section 114 of 
the Gold (Control) Act, 1968. 

,..-(3) A copy of the Income-tax (Fifth Amendment)· Rules, 1970 
. (Hindi and English versions) published in Nottfication No. 

S.O. 4001 in Gazette of lQdia dated the 16th' December, 1970,. 
under section 296 of the Income-tax Act, 1961 together with an 
explanatory memorandum. 

-One Member tpok oath after the Calling Attention. 

[P.T.C. 
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in GaZette of India dated the "ist March, ur11,--tinder . sub~ 
section (4) of section 46 of the Wealth Act, 1957. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sectior 38 of the Central Excises and Salt r-
Act, UM4:- -

(i) The Central Excise (Fourteen Amendment) Rules, 1970 
pubUshed in Notification No. G.S.R. 2065 in Gazette of India 
dated the 26th December, 1970. 

(li) The Central Excise (First Amendment) Rules, 1971 pub-
lished in Notification No. G.S.R. 63 in Gazette of India dated .111. 
the 9th January, 1971. ~ 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 anQ 
section 38 of the Central Excises and Salt Act, 1944:-. 

(i) The Customs and Central Exci&e Duties Export Drawbac.J; 
(General) Eighty-second Amendment Rules, 1970, published 
in Notification No. G.S.R. 1984 in Gazette of India dated the 
5th Decemb~r, 1970. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-third Amendment Rules, 1970, published 
in Notification No. G.S.R. 2004 in Gazette of India dated the 
12th December, 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-fourth Amendment Rules, 1970, published 
in Notification No. G.S.R. 2036 in Gazette or India. daied the 
19th December, 1970. 

(tv) The Customs and Central Excise Duties Export Drawback ' 
(General) Eighty-fifth Amendment Rules, 1970, pubUshed . 
in Notification No. G.S.R. 20:i7 in Gazette of India dated the 
19th December. 1970. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Eighty-sixth Amendment Rultas, 1970, published in 
Notification No. G.S.R. 2038 in Gazette of India dated the 
19th December, 1970 . 

. -' (vi) The Customs and Central Excise DUties Export Drawback 
(General) Eighty-seventh Amendmer:t Rules, 1970, pub-
lished in Notification No. G.S.R. 2039 in Gazette of India 
dated the 19th December, 1970. 

(vii) G.S.R. 20.1 published in Gazette of India dated the 19th 
December. 1970 containing erratum to Notification No. 
G.S.R. 1859 dated the 31st October, 1970. 

(viii) The Customs and Central Excise Duties Ex~rt Drawback 
• (General) Etghty-eigbth Amendment Rules. 1870, pu.bUlh-

ed in Notification No. G.S.R. 2066 in Ga.tte of India dated 
the 26th December. 1970 . 

. 
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112 hOtlllC!ltlon No. V.S.H. 2067 in Gazette of India dated the 
26th December, 1970. 

(x) The Customs and Central Excise Duties Export Drawback 
(Ge~eral) First Amend~ent Rules, 1971 ~ub1ished in Noti. 
ficatlon No. a.s.R. 39 In Gazette of India dated the 2nd 
J'anuary, 1971. 

(xi) Tbe Customs and Central Excise Duties Export Drawback 
(General) Second Amendment Rules, 1971 publiihed in 
Notification No. G.S.R. 84 in Gazette of India dated the 16th 

. January, 1971. 

,(xii) The Customs and Central Excise Duties Export Drawback 
, ./ (General) Third Amendment Rules, 1971 published in Noti~ 

fication No. G.S.n. 85 in Gazette of India dated the 16th 
January, 1971. 

, ixiii) The Customs and Central Excise Duties Export Drawback 
(General) Fourth Amendment Rules, 1971 published in 
Notification No. G.S.R. 111 in Gazette of Lndia dated the 
23rd January, 1971. 

(Kiv) The Customs and Central Excise Duties Export Drawback 
\- (General) Fifth Amendment Rules, 1971 publi&hed in Noti~ 

fication No. G.S.R. 112 in Gazette of India dated the 23rd 
January, 1971. 

(xv) The Customs and Central Excise Duties Export Drawback 
~. 

(General) Sixth Amendment Rules, 1971 published in 
Notification No. G.S.R. 179 in Gazette of India dated the 
6th February, 1971. 

J (xvi) The Customs and Central Excise Duties Export Drawback 
(General) Seventh Amendment Rules, 1971 published in 
Notification No. G.S.R. 180 in Gazette of India dated the 
6th February, 1971. ' 

(xvii) The Customs and Central Excise Duties Export Drawback 
(General) Eighth Amendment Rules, 1971 publi&hed in 
Notification No. G.S.R. 181 in Gazette of India dated the 
6th February, 1971. 

\. 
(xviii) The Customs and Central Excise Duties Export Drawback 
(General) Ninth Amendment Rules, 1971, published in 
Notification No. G.S.R. 182 in Gazette of India dated the 
6th February, 1971. 

1 (xix) The Customs and Central Excise Duties Export Drawback 
(Genp.ral) Tenth Amendment Rules, 1971 published in 
Notification No. G.S.R. 217 in Gazette of India dated the 
13th February, 1971. 

'(xx) The Customs and Central Excise Duties Export Drawback 
\ .. , (General) Eleventh Amendment Rules, 1971 pubUr.hed in 

Notification No. G.S.R. 218 in Gazette of India dated the 
13th February, 1971. 
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,. 

(GelieriU) 'T~w~e;tlfft·th~\:==mP"! 
Notification No. G.S.R. 219 in Gazette of dated the 
13th February, 1971, together with an explanatory memo-
randum. 

(xxii) The Customs and Central Excise Duties ~port Drawback 
(General) Thirteenth Amendment Rules 1m published in ~-... 
Notification No. G.S.R. 248 in Gazette 'of India dated the 
20th February, 1971. 

. \ 

(x·xlii) The Customs and Central Excise Duties Export Drawback 
(General) Fourteenth Amendment Rules, 1971 publi&hed in 
Notification No. G.S.R. 249 in Gazette of India dated the 
20th February, 1971. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 1985 published in Gazette of India dated the 5th 
December, 1970. 

(ii) G.S.R. 2006 published in Gazette of India dated the 12th 
December, 1970 together with an explanatory memorandum. 

\. (iii) G.S.R. 2007 published in GllZI?tte of India dated the 12th 
December, 1970 together with an explanatory memorandum . 

.  , (iv) G.S.R. 2040 published in Gazette of India dated the 19th 
December, 1970. 

(v) G.S.R. 42 published in Gazette of India dated the 1st 
January~ 1971 together with an explanatory memorandum. 

I~ (vi) G.S.R. 89 published in Gazette of India dated the 16th 
January, 1971. 

(vii) G.S.R. 90 published in Gazette of India dated the 16th 
January,1971 together with an expl~natory memorandum. 

(viii) G.S.R. 91 published in Gazette of India dated the 16th 
January, 1971 together with an explanatory memorandum. 

(ix) G.S.R. 183 published in Gazette of India dated the 6th 
February, 1971 together with an explanatory memorandum. 

'. (x) G.S.R. 222 publir»hed in Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. (~; 

(xi) S.O. 98 published in Gazette of India dated the lst January, it 

1971 together with an explanatory Memorandum. 

f.8) A copy each of the following Notificationa (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i)· G.S.R. 2005 published in Gazette of India dated the 12th 
December, 1970 together with an explanatory memorandum. 

(U) G.S.R. 2011 published in Gazette ot India dated the 15th 
December, 1970 together with an explanatory memorandum. 
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",' '(iii) G.S.R. 2043. 2044 and 2045 published in Gazette of India 
dated the 17th December, 1970 ,together with' an eXl'laDStory 
, memorandum. 

~ " 

(iv) G.S.R. 2047 an~ 2048 published in Gazette of India dated 
, the 18th December, 197'(). together with an explanatory 
memorandum. 

(v) G.S.R. 2063 and 2064 published in Gazette of India dated 
the 26th' December, 19'70 together with an explanatory 
memorandum· 

V 
(vi) G.S.R. 37 published in Gazette of India dated the 2nd 
January, 1971 together with an explanatory memorandum. 

,'"(vii) . G.S.R. 294 'published in Gazette of India dated the 27th 
February, 1971 together with an explanatory memorandum. 

,(viii) G.S.R. 295 published in Gazette of India dated the 27th 
". ,February, 1971 together with an explanatory memorandum. 

4. Messale from Rajya Suu 
Secretary reported a messa~e from Rajya Sabha that at its sitting 

held on the 25th March, 1971, Rajya Sabha passed the Imports and Ex-
ports (Control) Amendment Bill, 1971. -~..)IiI1 Passed by Rajya Sabha-Laid on the Table 
J Secretary laid on the Table a copy of the Imports and Exports (Con-
trol) Amendment Bill, 1971, as passed by Rajya Sabha. -
6. Resi,nation by Member ... 
The Speaker informed the House that Shri Bhagirathi Gomango, an 

elected Member from Koraput constituency of Orissa, had resigned his 
,seat in Lok Sabha with effect from the 25th March, 1971. 

7. The Budget (General)-ltn-72 •. ~ .. 
The fol1owin~ items of business were taken up together:-

* (i) Further General Discussion on the Budget (General) for 
1971-72. 

*(ii) Demands for Grants on Account Nos. 1 to 142 in respect of 
the Budget (General) for 1971-72. 

~ Twenty-eight cut motions [Nos. 1 to 8 and 11 to 30] relating to the 
Demands for Grants on Account in re&pect of the Budget (General) for 
1971-72, were moved. 

The following Members took part in the combined debate:-

(1) Shri Sarjoo Pandey 

(2) Shri Hari Singh 

(3) Shri Chandrika Prasad 

(4) Shri C.  C. Desai 
" .~ ...... ~--- --.... -.----_._ ..... --_. __ ._;-.. . "._-_ ... _-_ .. ------------_ ... _---_ .... ~ 
"'Discussed together. 

[P.T.C. 
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(5) Shri M. S. Sivasamy 

(Lok.&lbha acljounw!d at 1 P.M. aM re48,embled At 2-05 P.M.) 
(6) Shri Narain Chand 

(7) Shri Virendra Agarwal 

(8) Shri K. G. Deshmukh 

(9) Shri Madhu Dandavate. 

(10) Shri C. M. Stephen (Speech unjiniahed). 
The discussion was not concluded. 

8. Statemeat by Minister 

The Minister of Tourism and Civil Aviation made a &tatlelDent regard-
ing an accident at the Indian Airlines hangar at New Delhi on the 25th 
March, 1971. 

9. Private Member's ReEolution-Under Consideration 

Shri Jyotirmoy Bosu moved the following Resolution:- " 

"This House, keepin~ in view the fact that in West Ben81 the 
C.R.P. and other Central Forces have been unlawfully acting 
beyond their jurisdiction causin~ &erious resentment amongst 
the people there, demands immediate withdrawal of such 
forces from West Bengal." 

An amendment was moved by Shri. Ranendra N ath Sen. 

The following Members took part in the debate:-

(1) Shrimati Sushila Rohatgi 

(2) Dr. Ranen Sen 
(3) Shri Vayalar Ravi 

(4) Shri Ram Ratan Sharma 

(5) Shri Benoy Krishna Daschowdhury 

(6) Dr. Kailashnarain Narula Sheonal'8in 

(7) Shri Samar Guha 

(8) Shri Chapalendu Bhattacharyya 

(9) Shri Sudhakar Pandey 

(10) Shri Anant Prasad Sharma (Speech unfiniahed). 

The discussion waft not concluded. " 

(Lok Sabha ad,o'Urtl.ed tin 11 A.M. on Saturd4l1_ the 27th March, 1971) 

~I 

GMGIPND-LS 1-3768 (D) LS-26-3~ 71-810 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Saturday, March 27, 1971/Chaitra '6, 1893 (Saka) 

No.7 

\1. Oath or Aftirmation 

Shri Onkar Lal made and subscribed the oath in Hindi and took his 
seat .in. the ~ouse. 

2. Papers Laid on the Table ...,. . 
The following papers were laid on the Table:-

~:, (1) (i) A copy of the Twentieth RepOrt (Hindi and English ver-
sions) of the Union Public  Service Commission for the period 
1st April, 1969 to 31st March, 1970, under ilrticle 323(1) of the 
Constitution. . 

(if) A statement (Hindi and English versions) showing reasons ior 
delay in the laying the above Report. 

~) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 27th March, 1971 issued by the President under 
clause (1) of article 356 of the Constitution in relation to the 
State of Mysore published in Notification No. G.S.R. 467 in 
Gazette of India dated the 27th March 1971, under article 

~ 356(3) of the Constitution. 

V*(ii) A copy of the Order (Hindi and English versions) dated the 
27th March, 1971, made by the President in pursuance of sub-
clause (i) of clause (c) of the above Proclamation, published 
in Notification No. G.S.R. 456 in Gazette of India . dated the 

~
27th March, 1971. 

.  . "AI'(3) A copy of the Report (Hindi and English versions) of th.e 
Governor of Mysore dated the 26th March, 1971 to the PreSI-
dent. 

3. ,Statement Re: . Supplementary Demands for Grants (West ~al) for 
'1.1' 1,978-71 

, Shri Vidysl Charan Shukla presented a statement showing Supple-
,m~ntary Demands for Grants in respect of the State of West Bengal for 
"1970-7l. . 
----.. ----.-------~----------'-----

·Laid at 2.05 P.M. 
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" 4. Statement Re: Supplementary Demands for Grants (OrillA) fur; 
J.,t70-1,1 

Shri Vidya Charan Shukla presented a statement showing Supple-
n:tJl1,tary Demancb for Grants in respectef the State of Orissa for 1970-71. 

1. Motion for Election of Deputy Speaker 
Shri A. K. Gopalan moved the following motion:-

"That Shri G.  G. Swell, a member of this House. be chosen ClIO th~ 
Deputy Speaker of this House." 

Shri Ram Krishna Sinha seconded the motion. 

The motion was adopted unanimously and Shri G.  G. Swell was' 
chosen as the Deputy Speaker. 

6. Felicitations to the Deputy Speaker 

The foitowing Members offered felicitations to the Deputy Speaker:-

(1) Shrimati Indira Gandhi 

(2) Shri A. K. Gopalan 

(3) Shri Krishnan M8noharan 

(4) Shri S. M. Banerjee 
'(5) Shri Shyamnandan MOOra 

(6) St)ri Jaga'nnath Rao Joshi 
(7) Dr. G. S. Melkote 

(8) Shri Piloo Mody 
(9) Shri Frank Anthony 
(IQ) Shri Samar Guha 

(11) The Speaker 

" 
f 

The Deputy Speaker in reply thanked the Speaker and the Members. I 
I . -

-.17. .temerrt Ity MinUter 
The Minister of External Affairs made a statement on recent develop-

ments in Pakistan. . J 

8. Staielneat Re: GoveI'Rmeat B1I8iDesa 

The Minister of Parliamentary Affairs made & &.iatement regardin'g 
Government business for the week commencing the 29th March', 1971. 

8. Motion for E1ec:tiooto OoDURiUee 

Shri Lalit Narayan Mishra moved the following motion:-

"That in pursuance of sub-section (3) (e) of Section 40f ~e 

Rubber Act, 1947, the members of this House do proceed'to 
elect, in such manner 8S the Spea:ker may direct, two members 
from amollJ.! themselves to serve WI ~embers of the RuttlrJer 
Board for the term commencing from the date of Sleetttm, 
subject to the other provisions of the said Act." 

The motion was adopted. 

(La}" Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
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(0, Statemeat by Minister 
~ ... ~ 

- ..fhe Deputy Minister of Tourism and Civil Aviation made a statement 
abOut miss!ng Dakota of Messrs. Jamair Company. 

/to. The Budget (General)-1971-72 

~ 

Combined discussion on the following items of business continued 
and was conclucred:-

··(i) General Discussion on the Budget (Gelileral) for 1971-72 . 
•• (ii) Demands for Grants on Account Nos. 1 to 142 in respect of 

the Budget (General) for 1971-7' and the cut motion thareto 
moved on the 26th March. '1971. 

The following Members took part in the c.ombi:Ded debate=-

(1) Shri C. M. Stephen 
(2) Shri Dasaratha Deb 
(3) Shri Chapalehdu Bhattacharyya 
(4) Shri Piloo Mody 
(5) Shri Tarkeshwar Pandey 
(6) Shri.'Shamim Ahmad Shamim 
(7) Shri Krishna Chandra Pandey 
(8)Shrimati Sahodrabai Rai 
_ (~) Shri C. Chittibabu 
(1'0) ShriP. K. Ghosh 

1'(11) Shri Sadashiorao Bapuji Thakre 

"Shri Y. B. Chavan replied to the debate. 

All the cut motions relating to the Demands for Grants on Account 
in respect of the Budget (General) for 1971-"72, moved on the 26th March.· 
,'1971, were negatived.' _ 

All the Demands for Grants on Account inreapect of the~Budget 
(General) for 1971-72, as shown, under column a of 1he printed LiSt of 
D~ands for Grants on Account in respect of the Budget (Gener81) Jor ~ 
-1~71-72, were voted in full. 

;12. -Government Bill-Introdueed 

-The Appropriation (Vote on Account) Bill, 1971. 

,13. ;~venmient Bilh Pased 

(i) The AP,pTopriation (Vote on Account) Bill, 1971 

The motion for consideration of the Bill was moved by Shri y. B. 
Chavan. 
\ The moiion for consideration \Va~ adopted and c}.aU1le-by-clauseconsi-
"d,eration of the Bill was taken up. 

'-I 
'Clauses 2 to 4 and the Schedule were adopted. 
'Clause 1, the Ena~ting Formula and the Long Title were -also adopted. 
The motion that the Bill be passed was moved by Shri Y. B. Chavan. 
The motion was adopted and the Bill was passed . 

. ----
"Discussed together. 

[P.1".O. 
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(ii) The Finance Bill, 1971 ._ 
The motion for consideration of the Bill was moved Shrl'" Chavan. by Y. B.' 

The following Members took part in the debate:-

(l) Shri Samar Mukherjee 
(~) Shri S.M. Banerjee 

Shri Y. B. Chavan replied to the debate. 

, T~e mO.tion fo~ consideration was adopted and clause-by-clause consi-
aeration of the Bill wu taken up. . 
.. Clauses 2· to 8 were adopted. 

Clause 1,. the Enacting Formula and the Long Title were also adopted, 
The motIon -that· the-Bill :be passed was moved' by 'Shri Y. B: Chavan. 
The following Member:; took part in the debate:-

(1) Dr. G. S. Melkote 
(2) Shri Badlu Ram 
(3) Shri J yotirmoy Bosu 
(4) Shri Y. B. Chavan 

The motion was adopted and the Bill was passed. 

14. The West 8enpI Budaet-1971-72 

Shri Vieiya Charan Shukla laid on the Table a statement of the esti-
mated recepts and expenditure of the State of West Bengal for the year 

1971-72, together with his statement thereon. 

15. The Oriua Budget-lt71-72 

Shri Vidya Charan Shukla laid on the. Table a statement of the. esti-
mated I'\..~eiptsand expenditure of the' State of Orissa for the year 1971-
i;!', together with his statement thereon. . 

16. The Mysore Budcet-lt'U·72 

. Shri Vidya Charan Shukla laid on the Table a statement of the esti-
rrl.uted receipts and expenditure of the State of Mysore for the year 1971-
72, together with his statement thereon. 

17. Statement Re: Supplementary Demands for Grants (Mysore) f.r 
1971-71 

Shri Vidya Char an Shukla laid on the Table a statement showing 
Supplementary Demands for Grants in re&pect of the State of Mysore for 
1970-71. . 

18. AnnouncemeDt by Speaker 

The Spealu!r made an announcement regarding cancellation of sittings 
of the House fixed for the 5th, 6th and 7th April, 1971. 

The House agreed. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 29th March, 1971) 

·r 
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toK sABnA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, March 29, 1971/Chaitra 8, 1893 (Saka) 

No.8 
1. Oath or AftirmatioD 

Shri Vinoda Nand Jha made and subscribed the oath in Hindi and toot 
. his seat in the House. 

• Z •. Starred QlIestiODI 

Starred Questions Nos. 11, ~7, 9-12,.14 and 15 were orally answered. 
Replies to remaining questions were laid on the Table. 

3. UDStarred QUestiODl 

Replies to Unstarred Questions Nos. 1-26 were laid on the Table. 
f 

4:~liDI AtteutiOD 

Shri Jyotirmoy Bosu called the attention of the Minister of Law and 
Justice to the outcome of Deputy Chief Election Commissioner's enquiry 
in Chandigarh about finding of surplus ballot papers. 

The Minister of Law and Justice made a statement in regard thereto. 

5. Papers Laid OD the Table 

The following papers were laid on the Table:-

(1) A statement (Hindi version) containing decisions taken on the 
recommendations of the Aeronautics Committee. 

(2) A copy of the Oil and Natural Gas Commission (Second 
Amendment) Rules, 1970 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 2060 in Gazette of India dated 
the 26th December, 1970, under sub-section (3) of section 31 
of the Oil and Na.tural Gas Commission Act, 1959. 

(3) The following papers under sub-section (2) of section 16 of 
the Tariff Commission Act, 1951:-

(i) Report (1969) of the Tariff Commission on the Price Struc-
ture of Industrial Alcohol. • 

(U) Government Resolution No. 414701Ch. I dated the 30th Janu-
ary, 1971 notifying Government's decisions on the above 
Report. (Hindi and English versions). 

fP.T.O. 
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~;:S} aoove cowu ·ZWt;"ue .lCUU"uu u~"' ........... ·"._ -"'··r _ .•.. _ .. ~ 
prescribed in sub-section (2) of section 16 of the said Act. 

l5) A copy each of the following Notifications (Hindi and English 
versions) issued under section 18G of the Industries (Develop-
ment and Regulation) Act, 1951:-

(i) Tbe Ethyl Alcohol (Price Control) Order, 1971, published 
in Notification No. S.O. 577 in Gazette of Lndia dated the 
1st February, 1971. 

"'{ii) The Molasses Control (Amendment) Order, 1971, publiWled 
in Notification No. S.O. 578 in Gazette of India dated the 
1st February, 1871. 

(6) A copy of Notification No. G.S.R. 268 published in Gazette of 
India dated the 27th Februu-y, 1971 making certain amend-
ment to the Second Schedule to the Mines and Minerals (Regu-
lation and Development) Act, 1957, under sub-section (1) of 
section 28 of the sai~ Act. 

(7) A copy of Notification No. S.O. 1043 published in Gazette of 
India dated the 13th March, 1971 under sub-section (3) of 
section 8 of the Coal Mines (Conservation and Safety) Act, 
1952. 

(8) (i) A copy of each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a) Review by the Government on the working of the Hindustan 
Zinc Limited, Udaipur, for the year 1968-69. . 

(b) Annual Report of the Hindustan Zinc Limited, Udaipur, for 
the year 1968-69 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General thereon. 

(il) (a) ~ew by the Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the year 1969-
70. . 

(b) Annual Report of the Bharat Aluminium Company Umited, 
New Delhi, for the year 1969-70 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor 
General thereon. 

(iii) Two statements (Hindi and English versions) showing reasoru> 
for delay in laying the above papers. 

6. ParUameatary Committeee-Summary of Work 

Secretary laid on the Table a copy of the 'Parliamentary Committees-
Summary of Work' pertaining to the period 1st June to 27th December, 
1970. 

1. Meucea from Raj),. Sabha 
Secretary reported the following messages from Rajya Sabba ;_ .. 

(i) That Rajya Sabba had no recommendations to make to Lok 
Sabha in regard to the Appropriation Bill, 1971, passed by Lok 
Sabha on the 25th March, 1971. 

~ 



; ••• 33 = CUUiS" lidU 110 leCWDIIJeIIQa-';1ODII to maKe to ,UOK 
Sabha in regard to the Awropriation (Railways) Vote on 
Account Bill, 1971, passed by Lok Sabha on the 25th March 
1971. ' 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1971, 
passed by Lok Sabha on the 25th March, 1971. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in re~ard to the Manipur Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 25th March, 1971. 

(v) That Rajya Sabha had no recommendations to make to Lok 
Sabh8J in regard to the Manipur Appropriation Bill, 1971, passed 
by Lok Sabha on the 25th March, 1971. 

R. Motion for Election to Committee 

Shri R. K. Khadilkar mowd the following motion:-

"That in pursuance of section 4(i) of the Emplovees' State In-
surance Act. '1948, read wjth rule 2A of the Employees' State 
Insurance (Central) Rules', 1950, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from amonJ( themselws to serve as members of 
the Employees' State Insurance Corporation for the term com-
mencing from the date of election, subject to the other provi-
sions of the said Act." 

The motion was adopted . 

., g. Government Bill-Introduced 

The Labour Provident Fund Laws (Amendment) Bill, 1971. 

11}. Statement regarding Ordinance-Laid on the Table 

A copy of the explanatory statement (Hindi and English versions) 
~vin~ reasons for immediate legislation by the, 'LabC\ur Provident Fund 
Laws (Amendment) Ordinance, 1971, was laid on the Table under rule 
71 (1) of the Rules of Procedure and Conduct of Business in Lot Sabha. 

11. The Orissa Budget 

The following items of business were taken up together;-

• (i) General Discussion on the Budget for the State of Orissa for 
1971-72 

·(ii) Demands for Grants on Account Nos. 1 to 11, llA. 12 to 17, 
17A, 18 to 39, 41 to 58 and 60 to 62 in respect of the Budget 
for the State of Orissa for 1971-72. 

·(iii) Supplementary Demands for Grants Nos. 1, 3, 4, 5, 7, 10,  11, 
llA, 13, 14. 16,  17, 17A, 19, 21 to 32,  34, 35, 37, 40 to 44, 46 to 
49, 53 to 55, 58 to 60 and 62 in respect of the Budget for the 
State of OriSS'a for the year 1970-71. ----- ._----_ .•...... __ ...• _ .... _-

·Discussed together. 
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(1) Shri P. K. Deo 
(Lok Sa.bha ad;oumed a.t 1 P.M. and re-aBsembled at 2.05 P.M. 
(2) Shri Chintamani Panigrahi 
(3) Shri Jagadish Bhattacharyya 
(4) Shri Janaki Ballav Patnaik 
(5) Shri Ishaque Sambhali ,. 

(6) Shri Jaganath Rao 
(7) Shri Surendra MOhanty 
(8) Shri Banamali Patnaik 
(9) Shri Onkar Lal 

Shri Vidya Charan Shukla replied to the debate. 

All the Demands for Grants on Account in respect of the Budget for 
the State of Orissa for 1971-72, as shown under column 3 of the printed 
List of Demands f01" Grants on Account (Orissa) for 1971-72, were voted 
in full. 

All the Supplementary Demands for Grants in respect of the Budget 
for the State of Orissa for the vear 1970-71, as shown under colunm 3 of 
the printed List of Supplementary Demands for Grants (Orissa) for 
1970-71, were voted in full. 

,/ lZ. Government BiIl-lDtroduced 

The Orissa Appropriation (Vote on Account) Bill, 1971. 

13. Government Bill-Passed 

The Orissa AppropriatiOn (Vote on Accoun.t) Bill, V'1"GV 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 
The motion for consideration was adopted and clause-by-clause con-

sideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title. were a110 adopted: 

The motion that the Bill be passed was mewed by Shri Viiya Charan 
·Shukla. . 

The motion was adopted and the Bill was paled. 

t/ 1'. Government Bill-Introduced 

The Orissa Appropriation Bill, 1971. 

15. Government BUl-Palsed 

The Oria.a Appropriation Bill, 1971 

The motion for consideration of the BUt was moved by Shri Vidya 
Charan Shukla. 

The motion for consider~tion was adopted and clause-by-clause conei. 
d..~ation was taken u:p. .  . 

'-.. 
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Clause 1, the Ena('ting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion was adopted and  the Bill was passed. 

16. The Mysore Budget 

The following items of business were taken up together:-

•• (i) General Discussion on the Budget for the State of Mysore 
for 1971-72 . 

.. (ii) Demands for Grants on Account Nos. 1 to 18,20 to 27,  29, 30, 
30B, 31, 31A, 32 to 48, 50. 50A and 51 to 54: in respect of the 
Budget for the State of Mysore for 1971·72 . 

•• (iii) Supplementary Demands for Grants Nos. 5 to 7, 9, 13, 17, 18, 
20, 24, 27, 29, 30·A, 30-B, 31. 31-A, 33,  34,  37,  39, 40,  41, 44 to 48 
and 52 to 54 in respect of the Budget for the State of Mysore 
for the year 1970-71. 

The following Members took part in the combined debate:-

(1) Shri M. V. Krishnappa 

(2) Shri M. K. Krishnan 

(3) Dr. V. K. R. V. Rao 

(4) Shri M. Kalyanasundaram 

(5) Shri T. V. Chandrashekharappa " 

(6) Shri Narendra Singh 

(7) Shri Balakrishna Venkanna Naik 

Shri Vidya Charan Shukla replied to the debate. 

All the Demands for Grants on Accounts in respect of the Budget for 
the State of Mysore for 1971-72 as shown under column 3 of the printed 
List of Demands for Grants on Account (Mysore) for 1971-72, were voted 
in full. 

All the Supplem~ntary Demands for Grants in respect of the Budget 
for the State of Mysore for the year 1970~71, as shown under column 3 of 
the printed List of Supplementary Dp.mands for Grants (Mysore) for 
1970-71, were voted in full. 

17. Government BUI-Introduced 

"". The Mysore Appropriation (Vote on Account) Bill, 1971. 

'fI8. Government Bill-Passed 
The Mysore Appropriation (Vote on Account) Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

··Discussed together. 
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The motion for consideration\v1s adopted ana elause:tiY:eIiUSe coKIl-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. .. 
Clause 1, the Enacting Formula and the Long Title were also adopted., __ 

The motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion  was adopted and the Bill was passed. 

J 19. Government BUI-Introduced 

The Mysore Appropriation Bill, 1971. 

20. Government Bill-Passed. 

The Mysdre Appropriation Bill, 1971 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause consi-
deration of the Bill was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted: 

The motion that the Bill be passed was moved by Shri Vidya Charm t 
Shukla. .. 

The motion was adopted and the Bill was passed. 

%21. The West Bengal Budget 

The following items of business were taken up:-

(i) General Discussion on the Budget for the State of West Bengal 
for 1971-72. 

(ii) Demands for Grants on Account Nos. 1 to 9, 11 to 52 and 54 in 
respect of the Budget f'cr the State of West Bengal for 1971-72. 

(iii) Supplementary Demands for Grants Nos .. 3, 6 to 9, 11, 12, 14, 15, 
17 to 20, 24,  26, 27, 33, 34,  36, 38,  39, 47, 52 and 54 in .respect of 
the Budget for the State of West Bengal for the year 1970-71. J 

All the Demands for Grants on Account in respect of the Budget fot~ 
the State of West Bengal for 1971-72. as shown under column 3 of the f-
printed List of 'Demands for Grants on Account (West Bengal) for 1971-
72. were voted in full, after discussion as indicated under para 22 below. 

All the Supplementary Demands for Grants in respect of the Budget. 
for the State of West Bengal for the year 1970-71, as shown under column 
3 of the printed List of Supplementary Demands for Grants (West Ben-
gal) for 1970-71. were voted in full, after discussion as indicated under i 
para 22 below . 
... .... _ .. __ .. ---------.. --_._-----------_._.. .-.. ---~~----.... -.-.... ._---_ ..... _------
%DiscU'sed together. 
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"That this House approves the continuance in force of the Procla-
mation dated the 19th March, 1970, in respect of West Bengal, 
issued under article 356 of the Constitution by the President, 
for a further period of six months with effect from the 1st day 
of April, 1971." 

The following Members took part in the combined debate on the West 
Bengal Budget as detailed in para 21 above and the Statutory Resolu-
tion:-

(1) Shri Manoranjan Hazra 

(2) Shri H. N. Mukerjee 

,) (3) Shri Benoy Krishna Daschowdhury 

(4) Shri Krishna Chandra Halder 

Shrj Krishna Chandra Pant spoke (by way of reply to the Statutory 
Resolution) . 

Shri Vidya Charan Shukla spoke (by way of reply to the West Ben-
. gal Budget). 

The Resolution was adopted. 

23. Gf)ve~ent BiII-ln~rodueeid 

Ti,e West Bengal Approprilation (Vote on Account) BiU, 1971. 

!4...t'overnment . Bill-Passed 

I The West Bengal APPTOpriation (Vote on Account) Bill, 1971. 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 
The motion for consideration was adopted and clause-by-clause COD-

sideration was taken up. 

Clau~es 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

l'!.e motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

I 25. Government Bill-Introduced 
l If The West Bengal Appropriation Bill, 1971. 
f ,: Gover~ent Bill-Passed 

7'ne West Bengal AppTopriatiOn. Bill, 1971. 

'fhe motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

%Discussed together. 
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Sideratiohhw~n.tmnt''lrp~nn'';N"""Hn'" "'''CO nln ... LS ... ..3 -1_ .. __ _ 
Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion  was adopted and the Bill was passed. 

27. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya Sabha 
had no recommendations to make to Lok Sabha in regard to the Appro,,:, 
priation (Vote on Account) Bill, 1971. passed by Loft Sabha on the 27th 
March, 1971. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th March, 1971). 
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I.OK SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 30. 1971/Chaitra 9, 1893 (Saka) 

No.9 
lOath or Aftlrmation 

, 

. Shri P. K. Mookkiah Thevar made and subscribed the oath in Tamil 
and took his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 16,  17, 19-22, 25, 28 and 31-34 were orally 
answered Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 27-44 and 46-65 were laid on 
the Table. 

4. CalIiD& Attention 
Shri' A. C. George called the attention of the Minister of Foreign Trade 

to the reported wholesale closure of 168 cashew factories in Kerala 
throwing out of employment over one and a half lakh workers. 

The Minister of Foreign Trade made a statement in regard thereto. 

5. P3pers Laid on the Table 

1 

" 

The following papers were laid on the Table:-

(1) I. copy of Notification No. S.O. 3767 (Hindi and English. 
ver:;ions) published in Gazette of India dated the 18th Novem-
Ler, 1970 making certain corrections in the Delimitation of 
Parliamentary and Assembly Constituencies Order, 1966 relat-
ing to the State of Maharashtra, under sub~section (2) of 
section 9 of the Representation of the People Act, 1950. 

(2) 'A copy of the Delimitation of Council Constituencies, (Mysore) 
Amendment Order, 1971 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 223 in Gazette of India 
dated the 11th February, 1971, under sub-section (3) of sec-
tion 13 of the Representation of the People Act, 1950. 

\ 

(3) A copy of the Registration of Electors (Second AmendmeZ?-t) 
Rules, 1970 (Hindi and English versions) published in NotIfi-
cation No. S.O. 4098 in Gazette of India dated the 29th 
December 1970 under sub-section (3) of section 28 of the 
Represent~,tion of the People Act, 1950. 

[P.T.a. 
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(4) A c~py each of the following Notifications (Hindi and En!:lish ". 
versIOns) under sub-section (3) of section 169 of the Repre-
sentation of the People Act, 1951:- - . , ~:;: 

.\i) ~e C~mduct. of Elections (Amendment) Rules. 1971, ~ub­
hshed In NotIfication No. S.O. 353 in Gazette of India dated 
the 16th January, 1971. 

(ii) The Conduct of Election& (Second Amendment) Rules. 
1971. published in Notification No. S.O. 479 in Gazette of 
India dated the 27~h January, 1971. 

(iii) The Conduct of Elections (Third Amendment) Rules. • 
1971, published in Notification No. S.O. 575 in Gazette of 
India dated the 29th January, 1971. ~...,. 

(5) A copy of the Admission as Advocates (Training and Exami- , 
nation) Amendment Rules. 1970 (Hindi and English versions) 
published in Notification No. S.O. 4101 in Gazette of I,ndia 
dated the 30th December, 1970, under sub-section (5) of 
section 49A of the Advocates Act, 1961. 

(6) A copy of Notification No. S.O. 360 (Hindi and English ver-
sions) published in Gazette of India dated the 18th Januory, . 
1971 containing Order in respect of the delimitation of Parll~­
mentary Constituencies in the State of Himachal Pradesh. 
under sub-section (5) of section 17 of the State of Himachal 
Pradesh Act, 1970. 

(7) (i) A copy of the Railwav Accidents (ompensation) (Amend-
ment) Rules. 1970 (Hindi and English versions) published in 
Notification No. S.O. 3768 in Gazette of India dated the 19th 
November, 1970, under sub-section (3) of r.ection 82J of the 
Indian Railways Act, 1890. 

(ii) A &tatement showing reasons for delay in laying the above 
Notification. 

6. Motion for Election to Committee 

Shri Annasahib P. Shinde moved the foHowing motion:-

"That in pursuance of Rule 3 (13) of the Rules of the Indian Coun- .... 
cil of Agricultural Research. the members of this House do .,. 
proceed to elect in such manner as the Speaker may direct. 
four members from among themselves to serve as members of t 
the Indian Council of Agricultural Research for the term com-{) 
mencing from the Qate of' election subject to the other provi-' 
l'>ions of the said rules." . 

The motion was adopted. 

7. Government Bill-Introduced 

The State of Himachal Pradesh (Amendment) Bill, 1971. 
-". 

8. Statement Regarding Ordinance-lAM. on tbe Table 

A coPy of the explanatory statemC'nt (Hindi nnd Enrzlish versions) 
giving reasons for immediate legislation bv the Stnte of Himachal Pra-
desh '(Amendment) Ordinance, 1971. wal'l laid on the Table under rule 
71 (1) of the Rules of Procedure and Conduct of BusinesfI in Lok Sabha. ~ 
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9. Goveriunent Bill-Paued 

The ImpoTts and Erport (Cont~l) Amendment Bill, 1971, as passed by 
Ra3ya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Shri Lalit Narayan Mishra. . 

The following Members took part in the debate:-

(1) Shri N. Sreekantan Nair 

(2) Shri Jyotirmoy Bosu 

(3) Shrt Bhogendra Jha 

(4) Shri Dharmasinh Dadubhai Desai 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

(5) Shri Shivnath Singh 

(6) Shri Ram Ratan Sharma 

(7) Shrimati K. Bhargavi 

(8) Shri Chapalendu Bhattacharyya 

(9) Shri J. Matha Gowder 

(10) Dr. Laxminarain Pandey 

Shri Lalit Narayan Mishra replied to the debate. 

The motion for comideration was adopted and clause-by-clause con-
sideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause I, the Enacting Formula and the Long Title were also adopted. 

The motion that the Bill be passed was moved by Shri Lallt NaraYGn 
Mishra. 

The .following Members took part in the debate:-

(1) Shri Jyotirmoy Bosu 

(2) Shri Hukam Chand Kachhaway 

(3) Shri Lalit Narayan Mishra 

The motion was adopted and the Bill was passed. 

1fl. Motion of Thanks on the President's Address 

Shri Bali Ram Bhagat moved the following motion:-

, "That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Sessi~n are 
deeply grateful to the President for the Address Wh.1Ch he 
has been pleased to deliver to both House& of Parbament 
assembled together on the 23rd March, 1971.'" 

[P.T.O. 
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::snri A. C. George seconded the motion. 

Two hundred and sixty-five amendments [Nos. 1 to 10, 12 to 19 24 
to 31, 57 to 89, 111 to 116, 118, 119, 130 to 223 226 240 to 265 268 308 to 
335,  372, 376 to 384, 400 to 402, 411 to 424, 435' to 438, 459 to 474 a~d 491] 
W'ere moved. 

The following Members took part in the deb.ate:-

(1) Shri A. K. Gopalan 
(2) Shri Govind Das 

(3) Shri Fatesinhrao Pratapsinhrao Gaekwad 
(4) Shri Nathoo Ram 

(5) Shri Erasmo de Sequeira 

(6) Shri Rajaram Dadasaheb Nimbalkar 

The discussion was. not concluded. 

11. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Orissa Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 29th March, 
1971. 

(U) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Orissa Appropriation Bill, 1971, passed _ 
by Lok Sabha on the 29th March, 1971. 

(iii) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Mysore Appropriation (Vote on Ac-
count) Bill, 1971, passed by Lok Sabha on the 29th March, 1971. 

(iv) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Mysore Appropriation Bill, 1971, passed 
by Lok Sabha on the 29th March, 1971. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 31st March, 1971.) 
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• 
LOX SABHA 

BUL.LETJN-PART I 

[Brief Record of Proceedings] 

Wednesday, March 31, 1971IChaitra 10, 1893 (Saka) 

No. to 

1. Starred Questions 

Starred Questions Nos. 38-45 were orally answered. Replies tore-
mainfn~ questions were laid on the Table. 

2. V_tarred Questions 

IWJ;lies to Unstarred Questions Nos. 66-85 and 87-106 were laid OD 
th .... T.ble. 

f'3. Resolution-Adopted 
Shrimati Indira Gandhi moved the following Resolution:-

~ 

"This House expresses its deep anguish and grave concern at the 
recent developments in East Bengal. A massive attack by 
armed forces, despatched from West Pakistan has been unlea-
shed against the entire people of East Bengal with a view to 
suppressin.z their urges and aspirations. 

2. Instead of respecting the will of the people so unmistakably ex-
pressed throu~h the election in Pakistan in December 1970, the 
Government of Pakistan has chosen to flout the mandate of the 
people. 

3. The Government of Pakistan has not only refused to transfer 
power to legally elected representatives but has arbitrarily 
prevented the National Assembly from assuming its rightful 
and sovereign role. The people of East Bengal are being sou-
ght to be suppressed by the naked use of force, by bayonets, 
. machine JZUns, tanks, artillery and aircraft. 

4. The Government and people of India have always desired and 
V\'orked for peaceful, normal and fraternal relations with Pakis-
tan. However, situated as India is and bound as the peoples 
of the sub-continent are by centuries old ties of history, cul-
ture arid tradition, this House cannot remain indifferent to the 
inacabre tragedy being enacted I!IO close to our border. Through· 
out the length and breadth of our land, our people have 
condemned. in unmistakable terms, the atrocities now being 
perpetrated on an unprecedented scale upon an unarmed and 
innocent people. 
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5. This HouSe -expresses Its profOUnd sympathy idi 8Dd idiiomtj 
with the people of East Bengal in their struggle for a demo-
cratic way of life. 

6. Bearin~ in mind the permanent interests which India has in 
peace and committec;i as we are ,to uphold and defend human 
rights, this house demands immediate cessation of the use o~ 
force and the massacre of defenceless people. This House calls 
upon all peoples and Governments of the world to take urgent 
and constructive steps to prevail upon the Government of 
Pakistan to put an end' immediately to the systematic decima-
tion of people which amounts to genocide. . 

7. This House records its profound conviction that the historic up-
surge of the 75 million people of East Bengal will triumph. 
The House wishes to assure them that their struggle and sacri-
fices will receive the wholehearted sympathy and support. ot 
the people of India." • 

The Resolution was adopted ull$nimously. 

4. CallinK Attention 

Shri Bhogendra Jha called the attention of' the Minister of Railways 
to the reported strike by about 10,000 workers of the North Eastern Rall-
way at Barauni and Garhara resulting in the cancellation of trains. 

The Minister of Railways made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Forest Service (Appointment by Competitivr. 
Examination) Amendment Regulations, 1970, published in 
Notification No. G.S.R. 1956 in Gazette of Indi'a dated the 
28th November, 1970. 

(ii) The Indian Forest Service (Initial' Recruitment) Amendment 
Regulations, 19'70 published' in Notification No. G.S.R. 195'7 
in Gazette of India dated the 28th' November, 1970. 

(iii) The, Indian Forest Service (Released Emergency Com-
missioned and Short Service Commissioned Oftlcers) (Ap-
pOintment by Competitive Examination) Amendment Regu-
lations, 1970 published in Notification No. G.S.R. 1958 in 
Gazette of India dated the 28th November, 19'70 . 

• ' (iv) The Indian Administrative Service (Appointment by Compe. 
titive Examination) Amendment Regt,llations, 1970 publislied 
in Notification No. G.S.R. 2015 in Gazette of India dated the 
19th December, 1970. 

(v) The Indian Police Service (Appointment by Competitive Exa-
mination) Amendment Regulations, 1970 published in Notift-
cation No. G's.R. 2016 in Gazette of'India dated the 19th 
December, 1970. 



(vi) I He IHdIan AdminIStrative ServIce (Emergency Commissioned 
and Short Service Commissioned Officers) (Appointment by 
Competitive Examination) Amendment Regulations, 1970 
published in Notification No. G.S.R. 2017 in Gazette of India 
dated the 19th December, 1970. 

(vii) The Indian Police Service (Emergency Commissioned and 
Short Service Commissioned Officers) (Appointment by Com-
petitive Examination) Amendment Regulations, 1970 published 
in Notification No. G.S.R. 2018 in Gazette of India dated the 
19th December, 1970. 

(viii) The Indian Administrative Service (Fixation of Cadre Stren-
gth) Seventh Amendment Re~ulations, 1970 published in 
Notification No. G.S.R. 2020 in Gazette of India dated the 19th 
December, 1970 . 

.. 
(ix) The Sixteenth Amendment of 1970 to the Indian Administra-

tive Service (Pay) Rules, 1954 published in f\{otification No. 
G.S.R. 2021 in Gazette of India dated the 19th December, 
1970. 

(x) The Seventeenth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules. 1954 published in Notification 
No. G.S.R. 2023 in Gazette of India dated the 19th December, 
1970. 

(xi) The Indian Police Service (Probationers Final Examination) 
Second Amendment Regulations, 1970 published in Notifica-
tion No. G.S.R. 2 in Gazetted of India dated the 2nd January, 
1971. 

(xii) The Indian Police Service (Uniform) (Amendment) Rules, 
1970 published in Notification No. G.S.R. 49 in Gazette of 
India dated the 9th January, 1971. 

(xiii) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1971 published in Notification No. 
G.S.R. 135 in Gazette of India dated the 24th January, 1971. 

i (xiv) The Indian Forest Service (Fixation of Cadre Stren~) 

Second Amendment Regulations, 1971 published in Notifica-
tion No. G.S.R. 136 in Gazette of India dated the 24th Janu-
ary, 1971. 

(xv) G.S.R. 137 published in Gazette of India dated the 24th 
January, 1971 constitutin~ for the State of Himachal Pradesh 
a State cadre of the Indian Forest Service. 

... (xvi) The Indian Forest Service (Pay) Amendment Rules, 1971 
published in Notification No. G.S.R. 138 in Gazette of India 
dated the 24th January, 1971. 

(2) A copy each of the following papers under sub-6ection (2) of 
section 16 of the Tariff Commission Act, 1951:-

(1)' Report (1970) of the Tariff Commission (Hindi and English 
versions) on the Half-yearly Review (January-June, 1969 and 
July-December, 1969) of the Dye Intermediates Industry. 
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(ii) Government Resolution No. 14(5)-TarI69 dated 
February, 1971 (Hindi and English versions) 
Government's decisions on the above Report. 

lrie 2Strr'" 
notifying 

(3) A statement (Hindi and English versions) sh9wing reason,s 
why the documents mentioned at (2) above could not be laid 
on the Table within the period prescribed in sub.section (2) of 
section 16 of the said Act. 

(4) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review (Hindi ,and English versions) by the Government 
on the working of the State Trading Corporation of India 
Limited, for the year 1969-70. 

(b) Annual Report of the State Trading Corporation of India 
Limited, for the yesr 1969-70 along with the Audited Accounts 
and the comments of the Comptroller and Auditor General 
thereon. 

(ii) (a) Review (Hindi and English xersions) by the Govern-
ment or the working of the Minerals and Metals Trading 
Corporation of India Limited, New Delhi, for the year 
1969-70. 

(b) Annual Report (Hindi and English versions) of the Minerals 
.. and Metals Trading Corporation of India Limited, for the 

year 1969-70 along with the Audited Accounts and the com-
ments of the Comptroller and. Auditor General thereon. 

(5) A copy of the State of Himachal Pradesh (Removal of Difn~ 
culties) Order No. 1 (Hindi and English versions) publi:;hed 
in Notification No. G.S.R. 116 jn Gazette of India dated the 
20th January, 1971, under sub-section (2) of section 53 of the 
State of Himachal Pradesh Act, 1970. 

(8) A copy of the Audit Report (Hindi and English versions) on 
the accounts of the Council of Scientific and Industrial Resear-
ch, New Delhi, for the year 1968-69. 

(7) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1970 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 1942 'in Gazette of India dated the 28th 
November, 1970, under sub-section (3) of section 22 of the 
Central Industrial Security Force Act, 1968. 

(8) A copy of the Supreme Court Judges, (Travelling Allowance) 
(Second ~endment) Rules, 1970 (Hindi and English versions) 
published in Notification No. G's.R. 201(; in Gazette of India 
dated the 15th December, 1970, under sub.section (3) of section 
24 of the Supreme Court Judges (Conditions of Service) Act, 
1958. 

(9) A copy of the Delhi Land Reforms' (Amendment) Rules, 1970, 
published in Notification No. llILRO(R)11970 in Delhi Gazette 
dated the 6th July, 1970, under sub-section (3) of section 191 of 
the Delhi Land Reforms Act, 1954. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the Notification mentioned at (9) above. 
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(11) A copy of the Bihar and Uttar Pradesh (Inspection of Bound-
ary Pillars) Rules, 1970 (Hindi and English versions) published 
in Notification No. G.S.R. 1971 in Gazette of India dated the 
30th November, 1970 together with corrigendum thereto pub-
lished in Notification Nos. G.S.R. 291 English version) and 292 
(Hindi version) in Gazette of India dated the 27th February, 
1971, under sub-section (2) of section 36 of the Bihar and Uttar 
Pradesh (Alteration of Boundaries) Act, 1968. 

(12) A copy of the Annual Report (Hindi and English versions) on the 
working and administration of the Companies Act, 1956, for the year en-
ded the 31st March, 1970, under section 638 of the said Act. 

G. Statement by Minister 

The Minister of State for Food and Agriculture made a statement re-
garding arrears of price of sugarcane payable by sugar factories to the 
gJlOwers. 

'1. Motion of Thanks on the PresideJlt's Addres~ 

Discussion on the following motion moved by Shri Bali Ram Bhagat 
and seconded by Shri A. C. George and the amendments thereto moved 
on the 30th March, 1971, continued:-

"That an Address be presented to the President in the following 
term&':-

'That the Members of Lok Sabha assembled in this Session Il1'8 
deeply grateful to the President for the Address which be 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 23rd March, 1971.''' 

The following Members took part in thedebate:-

(1) Shri Indraji Gupta 

(Lok Sabha adjou.rned at 1 P.M. and re-asaembled at 2 P.M.) 

(2) Dr. V. K. R. V. Rao 
(3) Shri Krishnan Manoharan 
(4) Shri Henry Austin 
(5) Shri Atal Bihari Vajpayee 
(6) Shri Priya Ranjan Das Munsi 
(7) Rajmata Gayatri Devi 
(8) Shri Ramsahai Pandey 
(9) Shri Naval Kisbore Sharma 
(10) Shri H. R. Gokhale 
(11) Shri Birender Singh 
(12) Shri R. Balakrishna Pillai 
(13) Shri Mool Chand Daga 
(14) Shri Shivnath Singh 

The discussion was not concluded. 
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... Messages from "iT-Salah. 
Secretary reported the following messages from Rajya Sabha:-

(i) That Rajya Sabha had no recom~endations to make to Lok 
Sabha iD regard to the West Bengal Appropriation (Vote on 
Account) Bill, 1971, passed by Lok Sabba on the 29th March, 
1971. 

(ii) That Rajya Sabha had no recommendations to make to Lok 
Sabba in regard to the West Bengal Appropriation Bill, 1971, 
passed by Lok Sabha on the 29th March, 1971. 

(Lok Sabba adjourned till 11 A.M. on Thursday, the 1st April, 1911). 

S. L. SHAKDHER, 
Secretary. 

----~-----.-----.--- ------------. __ ._---
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LOK SABRA 

BULLETIN-PART I 

<Brief Re.cord of Proceedings) 

Thursday, April I, 1971IChaitra 11, 1893 (Saka) 

No. 11 

1. Oath or Affirmation 

Shri K. Balathandayutham made and subscribed the affirmation in 
Tamil and took his seat in the House. 

2. Starred questions 

Starred Questions Nos. 67-73, and 76 were orally answered. Replies 
to remaining questions we.re laid on the Table. 

3. Unstarred questiolla 

, R:6plies to Unstarred Questions Nos. 109-155 were laid on the Table . 
....... . 
4. Short notice question 

Short Notice Question No.1 addressed to the Minister of Railways 
regarding 'Accident to Rajdhani Express between Pradhan Khunta and 
Dhanbad Stations (Eastern Railways)' was orally answered and supple-
mentaries were also answered thereon. 

5. Papers laid on the table 

. The following papers were laid on the Table:-

(1) A copy of the West Bengal Relief Undertakings (Special Pro-
visions) Act, 1971 <Hindi and English versions) (President's 
Act No. 4 of 1971) published in Gazette of India dated the 
11th February, 1971, under sUb-section (3) of section 3 of the 
West Bengal State Legislature (Delegation of Powers) Ac.t, 
1970. 

(2) A copy of the Apprenticeship (Amendment) Rules, uno 
(Hindi and English versions) published in Notification No. 
G.S.R. 2057 in Gazette of India dated the 26th December, 
1970, under sub-section (3) of section 37 of the Apprentices 
Act, 1961. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under section 7.A of the Coal Mines Provident Fund 
and Bonus Schemes Act, 1948:-

(i) The Coal Mines Provident Fund <Second Amendment) 
Scheme, 1970, published in Notification No. G.S.R. 14 in 
Gazette of India dated the 2nd January, 1971. 
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(ii) The AnClhra rraaesn \....ua.t J.vuue::,; .L 10uUdiC 1 MiS ( 

Amendment) Scheme, 1970, published in Notification No. 
G.S.R. 15 in Gazette of India dated the 2nd ~anuary, 1971. 

(iii) The Rajasthan Coal Mines Provident Fund <Second Amend-
ment) Scheme, 1970, published in Notification No. G.S.R. 16 
in Gazette of India dated the 2nd January, 1971. 

(iv) The Neyveli Coal Mines Provident Fund (Second Amend-
ment) Scheme, 1970, published in Notification No. G.S.R. 17 
in Gazette of India dated the 2nd January, 1971. 

(4) A copy each of the following Notifications under sub-section 
(2) of section 18A of the Industries (Development and Regu-
lation) Act, 1951:-

(i) S.O. 103 published in Gazette of India dated the 2nd Janu-
ary, 1971 regarding the Management of the Hira Mills 
Limited, Ujjain. 

(ii) S.O. 685 published in Gazette of India dated the 9th Feb-
ruary, 1971. regardin~ the management of the New Bhopal 
Textile Mills Limited, Bhopal. 

(5) A copy each of the follOWing papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) Review bv the Government on the working of the National 
Textile Corporation Limited, New Delhi, for the year 1989-
70. 

(ii) Annual Report of the National Textile Corporation Limited 
New Delhi, for the year 1969-70 along with the Audited 
AccountS' and the comments of the Comptroller and Auditor 
General thereon. 

(6) A statement explaining the reasons as to why the Hindi version 
of the papers mentioned at (5) above could not be laid on the 
Table simUltaneously. 

(7) A copy each of the following papers under sub-section (2) of 
section 16 of the Tariff CommiSSion Act, 1951:-

(i) Report (1969) of the Tariff Commission on the Price Structure 
of man-made fibres and Yarns Industry-Rayon Tyre Cord. 

(ti) Government Resolution No. 2(2)ITex(F)170 dated the 27th 
February, 1971 (Hindi and English versions) notifying Gov-
ernment's decisions on the above Report. 

(8) A statement showin~ reasons why the documents mentioned at 
(6) above could not be laid on the Table within the period 
prescribed in sub-section (2) of section 16 of the said Act. 

(9) A copy of the. Rice Milling Industry (Regulation and Licens-
ing) Amendment Rules, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 105 in Gazette of India 
dated the 23rd January, 1971, under sub-section (4) of section 
22 of the Rice Milling Industry (Regulation) Act, 1958. 

45 



(10) A copy of the West Bengal Land Reforms (Amendment) Act, 
1971 (Hindi and English versions) (President's Act No. 3 
of 1971) published in Gazette of India dated the 8th February, 
1971, under sub-section (3) of section 3 of the West Bengal 
State Legislature (Delegation of Powers) Act, 1970. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Rajasthan Foodgrains 1Restrictions on Border Move-
ment) Second Amendment Order, 1970 published in Notifi-
cation No. G.S.R. 2042 in Gaze.tte of India dated the 19th 
December, 1970. 

(ii) The f)ugar (Price Determination) Tenth Amendment Order, 
1970 published in Notification No. G.S.R. 40 in Gazette of 
India dated the 1st January, 1971. 

(iii) The Orissa Rice (Movement Control) Amendment Order, 
1971 published in Notification No. G.S.R. 65 in Gazette of 
India dated the 9th January, 1971. 

.,. 

(iv) The Suar (Price Determination) Order, 1971 published in 
Notification No. G.S.R. 66 in Gazette of India dated the 8th 
January, 1971. 

(12) A copy of Notification No. G.S.R. 64 published in Gazette of 
India dated the 9th January, 1971 making certain amendment 
to Notification No. G.S.R. 1842 dated the 24th December, 1964, 
under mb-section (1) of section 12A of the Essential Commo-
dities Act, 1955. 

... (13) A copy of the Audited Accounts (Hindi and English versions) 
of the Committee for the purpose of Controlling and Super-
vising Experiments on Animals, Bombay, for the year 1969-70 
together with the Audit Report thereon, under sub-rule (4) 
of Rule 24 of the Committee for Controlling and Supervising 
Experiments on Animals (Administration) Rules, 1965. 

(14) A copy of the Annual Accounts (Hindi and English versions) 
of the Animal Welfare Board, Madras for the year 1969-70 
along with the Audit Report thereon, under sub-rule (4) of 
Rule 24 of Animal Welfare Board (Administration) Rules, 
1962. 

(15) A COpy of the Food Corporations (Amendment) Rules, 1971 
(Hindi and English versions) published in Notification No. 
G.S.R. 396 in Gazette of India dated the 19th March, 1971, under 
sub-section (3) of section 44 of the Food Corporations Act, 
1964. 

(16) A copy of the Annual Report (Hindi and English versions) 
of the Central WarehousinJ( Corporation, for the year 1969-70 
along with the Audited AccouDts and the Audit Report there-
on, under sub-section (11) of section 31 of the Warehousing 
Corporations Act, 1962. 

(17) A copy of the Report of the Comptroller and Auditor General 
of India on the accounts of Central Government (Railways) 
for the year 1969-70, under article 151 (1) of the Constitution. 
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(18) A copy of Appropriation Accounts, Railways, for 1969-70, 
Part I-Review. 

(19) A copy of Appropriation Accounts, Railways, for 1969-70, 
Part II-Detailed Appropriation Accounts. 

(20) A copy of Block Accounts (including Capital Statements com-
prising' the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts, Railways, for 1969-70. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-

(i) The Indian Telegraph . (Ninth Amendment) Rules, 1970 
published in Notification No. G.S.R. 1990 in Gazette of India 
dated the 12th December, 1970. '( 

(ii) The Indian Telegraph (First Amendment) Rules, 1971 pub-
lished ill Notification No. G.S.R. 2008 in Gazette Of India 
dated the 10th Dece1'J1ber, 1970. ? -, 

(22) A COpy each of the following Reports (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Annual Report of the Hindustan Tele.printers Limited, 
Madras, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(ii) Annual Report of the Indian Telephone Industries Limited, 
Bangalore, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

6. Messages from Rajya Sabba 

Secretary reported the following messages from Rajya Sabha:-

(i) That Itajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Finance Bill, 1971, passed by Lok Sabha 
on the 27th March, 1971. 

,...,1ii) That at its sittings held on the 31st March, 1971, Rajya Sabha 
passed a motion referring the Code of Criminal Pl'ocedure 
Bill, 1970, to a Joint Committee of the Houses consisting of 45 
members, 15 members from Rajya Sabha, namely:-

(1) Shri Akbar Ali Khan 
(2) Shri G. R. Patil 
(3) Shri Sinam Krishna Mohan Singh 
(4) &hri Syed Hussain 
(5) Shri Rattan Lal Jain 
(6) Shri K. P. Mallikarjunudu 
(7) Shrl Suresh J. Desai 
(8) Shri Shyam Lal Yadav 
(9) Dr. B. N. Antani 
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(10) Shri Mulka Govinda Reddy 

(11) Shri Suraj Prasad 

(12) Shri Hamid Ali Schamnad 

(13) Shri A. D. Mani 

(14) Shri M. P. Shukla 

(15) Shri Ram Niwas Mirdha 

_and 30 members from Lok 5ebha and recommended that Lok Sabha do 
.ioin in the said Joint Committee and communicate. to that House the 
names of members to be appointed by Lok Sabha to the said Joint Com-
mittee. 

7. Motion of thanks on the President's Address 

Discussion on the following motion moved by Shri Bali Ram Bhagat 
ana seconded by Shri A. C. George and the amendments thereto moved on 
the 30th March, 1971, continued:--.-

"That an Address be presented  to the President in the following 
terms:-

'That the Members of Lok Sabba assembled in this Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament 
assembled together on the 23rd March, 1971.'" 

The following Members took part in the debate:-

(1) Shri Dinesh Chandra Goswami 

(2) Shri Vijai Pal Singh 

(3) Shrimati T. Lakshmi Kantamma 

(4) Shri Chandulal Chandrakar 

(5) Dr. G. S. Melkote 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

• (6) Shri Achal Singh 

(7) Shri Salehbhoy Abdulkadar 

(8) Shri Bhagirath Bhanwar 

(9) Shri P. Ganga Reddy 

(10) Shri Indulal Yajnik 

(11) Shri Syed Ahmed Aga 

(12) Shri K. Balakrishnan 

(13) Shri Sat Pal 

(14) Shrimati Savitri Shyam 

(15) Shri Chintamani Panigrahi 

48 
[P.T.O 



(16) Shri Madhu Dandavate 

(17) Shri Narendra Singh Bist 

(18) Shri Kunwar Rudra Pratap Singh 

(19) Shri Narsingh Narain 

(20) Sbri Ramnath Goenka 

(21) Shri Ramachandran Kadannappalli 

(22) Shri K. P. Unnikrishnan 

;;' (23) Shri M. Rama Gopal Reddy 

(24) Shri V. K. Krishna Menon 

(25) Shri Sudhakar Pandey 

-. (26) Shri Badlu Ram Shukla 

-

(27) Shri Sl'.yamaprasanna Bhattacharyya 

(28) Shri Anantrao Patil 

(29) Shri Pursbottam Kakodkar 

(30) Shri M. Satyanarayan Rae 

(31) Shri Kartik Oraon 

(32) Shri Lalji" Bhai 

(33) Shri G. T. Gotkhinde 
". 
(34) Shri Mulki Raj 

(35) Shri Chhatrapati Ambesh 

(36) Shri Ibrahim Sulaiman Sait 

(37) Shri Shamim Ahmad Shamim 

(38) Sbri M. M. Joseph 

The discussion was not conCluded . 

....... "'8. Statement by Minister 

, On behalf of the Minister of Tourism and Civil Aviation, the Minister 
of Parliamentary Affairs and Shipiling and Transpdtt made a statement 
regarding the sighting of wreckage of the missing Dakota of Messrs. 
Jamair Company. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 2nd April, 1971). 

*Made at 12-55 P.M. 

S. L. SHAKDHER, 
Secretary. 



CORRIGENDA 

In Bulletin-Part I, dated March 31, 1971-

Page 39, paragraph 3, sub-para 6,-

(i) line 1, faT "interests" read "interest" 

(li) line 2, afteT "peace' insert ., , " 

(iii) line 3, fOT "house" read "House" 
(iv) line 4, for "and the" Tead "and of the" 
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LO& SABHA 

BULLETIN-PART 1 

[Brief Recor~ of Proceedings] 

Friday, April 2, 1971/Chaitra 12, 1893 (Saka) 

No. 1% 
1. Oath or Aftlrmation 

Shri A. Kevichusa made and subscribed the affirmation in English 
and took his seat in the House. 

2. Starred Questions 

Starred Questions Nos. 91-93, 95-97, 99, 100, 102 and 104 were orally 
answered. He.plies to remaining questions were laid on the Table. 

3. Uaataned QuestiOllS 

Replies to Unstarred Questions Nos. 156-221 were laid on the Table. 

( Short. Notice Questions 

Two Short Notice Questions (i). No.2 addressed to the Minister of 
Petroleum, Chamicals and Non-Ferrous Metals regarding Strike in 
Indian Explosives Limited Gomiaj and <ii) No.3 addressed to the Minis-
ter of Finance regarding 'Enquiry into Estate Duty Case of Shri Mad-
havrao Scindia of Gwalior' respectively were orally answered and sup-
plementaries were also answered thereon. 

5. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following. papers under sub-section. (1) of 
section 619A of the Companies Act, 1956:-
(1) Review by the Government on the working of the Cement 
Corporation of India Limired, New Delhi, for the year 1989-
70. 

(ii) Annuall Report of the Cement Corporation of India Limited, 
New Delhi, for the year 1969-70 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

/., (1) The Copper (Prohibition of Use in the Manufacture of Elec-
trical Cables and Wires) Order, 1970, published in Not!-
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ue·cenrOet~·-19'{U.·· . 

(ii) The Electrical Cables and Wires Control Order, 1970, pub-
lished in Notification No. S.O. 4093 in Gazette of India 
dated the 26th Deoomber, 1970. 

(3) A copy each of the following papers under sub-section (1) of 
section 619A of the Companies Act, 1956:-

(i) (a) Review by the Government on the working of the 
Bokaro Steel Limited, for the yea.r 1969-70. 

, (b) Annual Report of the Bokaro Steel Limited, for the year 
1969-70 along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. . 

(ii) (a) Review by the Government on the working ~ of the 
Hindustan Steelworks Construction Limited, Calcutta, for 
the year 1969-70. 

" (b) Annual Report of the lJindustan Steelworks Construction 
Limit1!d,· Calcutta, for the year 1969-70 along with ,the 
Audited Accounts and the comments of the Comptroller a·nd 
Auditor General thereon. 

(4) A copy of the lron and Steel (Control) Amendment Order, 
'1971, (Hindi and English versions) published in Notification 
No. S.O. 1421 in Gazette of India dated the 29th March, 1971, 
under sub-I>ection (6) of section 3 of the Essential Commo-
dities Act, 1955. 

(5) A C0tly of the Annual Report (Hindi and English versions) 
for the year 1969-70 on the working of the Seamen's Provident 
Fund Scheme, 1966. . . . 

(6) The following statements showing the action taken by the 
Government on various assurarices, promises and undertakings 
given by the Ministers during the varioul> sessions of Lok 
Sabha:-

Third Lok Sabha 

1. Supplementary Statement 
No. XVIII .. Fifteenth Session, 1966. 

FO'Urth. Lok Sabha 

2. Supplementary Statement 
No. XXXt .. Second Session, Hf67 

3. Supplementary Statement 
No. XXIV 00 Third Session, 1967 

4. Su~plementary Statement 
No. XXXI .. Fourth Session, 1968 

5. Supplementary Statement 
No. XXV .. Fifth Session, 1968 

ft. Sutlplementary Statement 
No. XVIII .. Sixth Session, 1968 
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7. Supplementary Statement 
No. XXIII .. 

, 8. Suppl~mentary Statement 
No. }tIlL .. 

9. Supplemental'Y Statement 
No.}tI' .. 

10. Supplementary Statement 
Nos. }tn & }till 

~ , 
11. Su.pplementary Statement 

Nos. III & IV 

12. Statement No. I and 
," Supplementary State-
ment No. II 

Seventh Session, 1969 

Eighth Session, 1969 • 

Ninth Session, 1~9, 

Tenth Session, 1970 

Eleventh Session, 1970. 

Twelfth Session, 1970 

. (7) A copy of the International Copyright (Amendment) Order, 
1971 (Hindi and English versions) published in Notificatiolt 
No. S.O. 448 in Gazette of India dated the 25th January, 1971, 
under section 43 of the Copyright Act, 1957. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Training in Industrial Engineering, 
Bombay, for the year 1969-70. 

(9) (i) A copy of the Report (Hindi version) on the working of the 
Commission of Railway Sarety for the year 1968-69. 

, I,' (ii) A statement shOWing reasons for delay in laying the above 
Report. 

(10) A copy each of the following R~orts under section 26 of the 
Delhi Development Act, 1957~-

'(l) Annual Administration Report (Hindi and English versions) 
of the Delhi Development Authority for the year 1~-67. 

(ii) Annual Administration Report (Hindi and Engiish versioI;ls) 
of the Delhi  Development Authori~yfor the year 1967-68. 

(iii) Annual ~ Administration Report (Hindi version) of the, Delhi 
Development Authority for the year 1968-69. . 

(11) A statement showing reasons for delay in laying the Reports 
mentioned at (10) (i) and (ii) above. 

(12) A copy each of the following No.tifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Forest Service (Init,ial RecrUitment) Am~dm~nt 
RegulaJ;ions, 1971, publiE.hed in Notification No. G.S.R. 353 in 
Gazette of India dated the 20th March, 1971. 

, ' (ii) The Indian Forest Service (Recruitment) Amendment Rules, 
. 1971, published in Notification No. G.S.R. 354 in Gazette of 

India dated the 20th March, 1971. 
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,-WI en~~R:l:: ·i97O(m~dt~~d·tE::ii:ha~~~~rb~:)LJU~61i=d-
in Notification No. G.S.R. 373 in Gazette of India dated the 20th 
March, 1971, under sUb-sectlon (3) of section 33 of the Car-
damom Act, 1965. 

(14) A copy of the Police-Forces (Restriction of Rights) Amend-
ment Rules, 1970 (Hindi and Engli&h versions) published in 
Notification No. G .S.R. 2049 in Gazette of India dated the 19th 
December, 1970, under sub-section (2) of section 60f the Police 
Forces (Restrietionof Right!!) Act, 1966. 

(15) A copy each of the following Notifications under sub-section 
(3) of section 21 of the Unlawful Activities (Prevention) 
Act, 1967:-

(i) The Unlawful Activities (Prevention) Amendment Rules, 
1970, published in Notification' No. S·O. 473 in Gazette of 
India dated the 3rd February, 1970. 

,(ii) The Unlawful Activities (Preventiol1') Amendment Rules, 
1971, published in Notification No. S.D. 109 in Gazette of 
India dated the 4th January, 1971. 

(iii) The Unlawful Activities (Prevention) (Second Amendment) 
Ruels, 1971 (Hindi and English versions) published in Noti-
fication No. S.D. 359 in Gazette of India dated the 18th Jan-
uary. 1971. 

(16) A statement (Hindi and English versions showing reasons 
for delay in laying the Notification mentioned at item (15) 
(i) above. 

(17) A copy of the High Court Judges Travelling Allowaftce 
(Second Amendment)' Rules, uno (Hindi and English ver-
sions)' published in Notification No. G.S.R. 2002 In Gazette of 
India dated the 12th December, 1970 under sub-section (3) of /' 
section 24 of the High Court Judges (Conditions of Service) 
Act, 1954. 

(18) A statement (Hindi and English versions) correctin.!! the 
reply given on 11 th Au~st. 1970 to Unstarred Question No. 
2253 regardinp; change of name from Imperial Tobacco Co. of 
India Ltd. to MIs. India Tobacco Co. Ltd. 

(19) A copy of the Annual Report (Hindi and English versions) 
of the Industrial Finance Corporation of India for the year 
ended the 30th June, 1970, alon.!! with the Statement $nowing 
the Assets and Liabilities and Pl'ofit and Loss Account of the 
Corporation, under sub-section (3) of section 35 of the Indus-
trfal Finance Corporation Act, 1948. 

(20) A copy of the Annual Report (Hindi and English versions) of 
the Delhi Financial Corporation together with statement of 
assets and liabilities, profit and loss account and the Author's 
Report for the year 1969-70 published in Notification No. 
F.6.4.70-Fin(G) in Delhi Gazette dated the 5th August, 1970 
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(21) A copy of the Post Office Savings Banks (Amendment) Rules, 
1971 (Hindi and English versions) published in Notification 
No. G.S.R. 244 in Gazette of India dated the 20th February, 
1971, under sub-section (3) of section 15 of the Government 
Savings Banks Act, 1873. 

(22) A copy each of the following Notifications (Hindi and Eng1i:;h 
versions) under sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act. 1959:-

(i) The Government Savings Certificates (Amendment) Rules, 
1971, published in Notification No. G.S.R. 97 in Gazette of 
India dated the 15th January, 1971. 

; .' (ii) The National Savings Certificates (IV Issue) (Amendment) 
Rules, 1971, published in Notification No. G.S.R. 98-99 in 
Gazette of India dated the 15th January, 1971. 

'.- (iii) The Post Office Savings Certificates (Amendment) Rules, 
1971, published in Notification No. G.S.R. 189 in Gazette 
of India dated the 5th February, 1971. 

(23) A Copy of the Assam Reorganisation (Meghalaya) Distribu-
tion of Revenues Order, 1971 (Hindi and English versions) 
published in Notification No. G.S.R. 397 in Gazette of India 
dated the 20th March. 1971, under sub-section (2) of section 56 
of the Assam  Re-organisation (Meghalaya) Act, 1969· 

(24) A copy each of the following Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 87 published in Gazette of India dated the 16th 
January, 1971, together with an explanatory memorandum. 

(ii) G.S.R. 217 published jn Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. 

(25) A copy each of the following Notifications (Hindi and Eng1i$h 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. ~2 published in Gazette of India dated the 26th 
December;·1970 together with an explanatory memorandum 

(ii) G.S.R. 2069 published in Gazette of India dated the 26th 
December, 1970 together with an explanatory memorandum. 

(iii) G.S.R. 2070 published in Gazette of India dated the 31st Jan-
uary, 1971 together with an explanatory memorandum. 

\ ,,-'('tv) G.S.R. 41 published in Gazette of India dated the 12th 
~ January, 1971 together with an explanatory memorandum . 

. ' (v) G.S.R. 69 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 

(vi) G.S.R. 70 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 

(vii) G.S.R. 71 published in Gazette of India dated the 12th 
January, 1971 together with an explanatory memorandum. 
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(~iii) G.S.R. 72 published in Gazette of India dated the 12th Jan-
uary, 1971 together with an explanatory memorandum. 

(ix) G.S.R. 88 published in Gazette of India dated the 16th 
January, 1971 together with an explanatory memorandum. 

(x) G.S.R. 93 published in Gazette of India dated the 15th 
January, 1971. 

(xi) G.S.R. 118 published in Gazette of India dated the 21st 
January, 1971 together with an explanatory memorandum. 

(xii) G.S.R. 221 published in Gazette of India dated the 13th 
February, 1971 together with an explanatory memorandum. 

(xiii) S.Os. 99 and 100 published in Gazette of India dated the 1st 
January, 1971 together with an explanatory memorandum . 

. (26) A copy of the West Bengal Duty on Inter-State River Valley 
Authority Electricity Act, 1971 (Hindi and English versions) 
(President's Act No.5 of 1971) published in Gazette of India 
dated the 1st April, 1971, under sub-section (3) of section 3 of 
~he West Bengal State Legislature (Delegation of Powers) Act, 
1970. 

(27) A copy of the Passports (Third Amendment) Rules, 1970 
(Hindi and En~lish versions) published in Notification .. No. 
G.S.R. 1793 in Gazette of India dated the 13th October, 1970, 
under sub-section (3) of section 24 of the Passports Act, 1967. 

\ ... (28) A copy of the Proclamation (Hindi and English versions) 
/' dated the 2nd April. 1971 issued by the Pres;dent under clause 

V  . (2) of article 356. of the Constitution revoking the Proclama-
tion issuen by him on the 19th March. 1970 in relation to the 
State of Wes·t Ben~al. publisher! in Notification No. G.S.R. 493 
. in Gazette of India dated the 2nd A2ril, . 1971, under article 
356 (3) of the Constitution. 1,. 

6 •. "ports of E. .. timates Committee i 
SeCl'etary laid on the Table the following two Reports of the Estimates 

Committee (Fourth Lok Sabha), which were presented to the Speaker 
by the Chairman, Estimates Committee on the 26th D~oember, 1970:-

(1) Hundred and thirty-second Report on acti. taken by Govern-
ment on the recommendations contained in their Hunclted and 
sixooenth Report on the Ministry of Labou!". Employment and 
Rebabtlitation (Department of Labour and Employment-
Employees' Provident Fund Organisation). 

(2) Hundred Rnd thirty-third Report on action taken by Govern-
ment on the recommendations contained in their Hundred and 
twenty-third Report on the Ministry of Labour. Employment 
;lnd Rehabilitation (Department of Labour and Employnient)-
Employees'StRte Insurance Corporation. 

7. Alsent to Bill. . 
Secretarv laid on the Table following thirteen Bills pa§ed by the 

Houses of Parliament during the current session and assented to:-
~ ___ ••• _____ M. • __ •• _----

___ .... -______ ... _____________ . ____ . ______ ---___ ...... r. ___ 

-Laid at 2.40 P.M. 



(1) IIIE XPPiOPUiUbh (Hallways} Vote on Account Bill, 1971. 
(2) The Appropriation (Railways) Bill, 1971. 
(a) The Manipur Appropriation (Vote on Account) Bill, 1971. 
(4) The ~nipur Appropriation Bill, 1971. 
(5) The Appropriation Dill, 1971. 

(6) The Appropriation (Vote on Account) Bill, 1971. 
,{7) The Imports and Exports (Control) Amendment Bill, 1971. 
(8) The Orissa Appropriation (Vote on Account) Bill, 1971. 
(9) The Orissa Appropriation Bill, "1971. 
(10) The Mysore Appropriation (Vote on Account) Bill, 1971. 
(11) The My&ore Appropriation HIll, 1971. 
(12) The West Bengal Appropriation (Vote on Account) Bill, 1971. 

V (13) The West Bengal Appropriation Bill, 1971. 
8. Statements by Ministers 
(i) The Deputy Minister of Health and Family Planning . laid on the 

Table a statement correcting the answer given on the 16th November, 
1970 to Starred Question No. 131 by Shn Hardayal Devgun regarding 
non-utilisation of N.D.M.C. Hostel in Chanakyapuri. 

"~(ii) The Minister of State for Home Affairs made a statement regard. 
ing findings of the Commission which had beeu aprjoin.ed to inquire into 
the incidents that had taken place in Delhi on the 6th April, 1970, in 
connection with the proces&ion taken out by the Samyukta Socialist 
Party. The Minister also laid on the Table a copy of paragraph No. 175 
of the Report of the Commission of Inquiry containing the summary of the 
findipgs. 

9. Motion of thanks on the President's Address 

' . ..' _Shrimati Indira Gandhi replied to the debate on the following motion 
moved by Shri Bali Ram Bhagat and seconded by Shri A. C.George and 
the amendments thereto moved on the 30th March, 1971:-

"That an Address be presented to the President in the following 
terms·:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled: together on the 23rd March, 1971.'" 

All the amendments were negatived. 

The motion was adopted. 

(Lok Sabha adjourned at 1·20 P.M. and re-aS6embled at 2-35 P.M.) 

11». Obituary Reference 

The Deputy Speaker made a reference to the passin~ away of Shri 
Dhirendra Nath Datta, who was a Member of the Constltuent Assembly. 

Thereafter, Members stood in silence for a sho~while as a mark or 
respect":: .'1 
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n. Government BUis-Passed 

(i) The Labour Provident Fund Laws (4mendment) Bm, 1971 
The motion for consideration of the Bill was moved by Shri R. K. 

Khadilkar. 

An amendment fqr reference of the Bill to a Select  Committee, wa& 
moved by Shri Ram Narain Sharma. 

The following Members took part in the debate:-
(1) Shri Jyotirmoy Bosu 
(2) Shri Kamla Misra 'Madhukar' 
(3) Shri Ramsahai Pandey 
(4) Shri V. Mayavan 
(5) Shri C. M. Stephen 
(6) Shri Hukam Chand Kachhaway 
(7) Shri M. Rama Gopal Reddy ..,I 

Shri R. K. Khadilkar replied to the deba~. 

The amendment was negatived. 

-
The motion for consideration was adopted and clause-by-clause con-

!:ideration of the Bill was taken up. 
Clauses 2 to 32 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that t\le Bill be passed was moved by Shri R. K. Khadilkar. 
The following Members took part in the debate:-
(1) Shri Ram N arain Sharma 
(2) Shri S. R. Damani 
(3) Shri N. K. Sang hi 
(4) Shri Ramavatar Shastri 
(5) Shri R. K. Khadilkar 

The motion was adopted and the' Bill was passed. 

(ii) The State of Himachal Pradesh (Amendment) Bill, \1971 
The motion for consideration of the Bill was moved by Shri Krishna 

Chandra Pant. 
The following Members took part in the debate:-
(1) Shri Phool Chand Verma 
(2) Shri Partap Singh 
(3) Shri Narain Chand 

Shri Krishna Chandra Pant replied to the debate. 

. . ...-

The motion for consideration was adopted and clause-by-c!auae con-
sideration of the Bill was taken up. 
Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula aI}.d the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Krishna 

Cilandl'a Pant. 
The motion was adopted and the Bill was passed. 
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_ Sbri lnderjit Malho\ra moved the following motion:-

"That this House strongly disapproves 'Of the conduct 'Of Shri 
Ram Dea Singh who created abstructian and showed disrespect 
to the President an the solemn accasian 'Of his Address to both 
the Houses 'Of . Parliament assembled together under article 87 
'Of the Constitution an the 23rd March, 1971 and candemns his 
undesirable, undignified and unbecaming behaviour." 

An amendment was maved by Shri Atal Bihari Vajpayee. 

The follawing Members took part in the debate:-

(1) Shri A. K. Ga:t>alan 
(2) Shri Indrajit Gupta 
(3) Shri Krishnan Manoharan 
(4) Praf. R. D. Bhandare 
(5) Shri Shyamnandan Mishra 
(6) Shri Keshav'Dea"Malaviya 
(7) Dr. Karni Singh 
(8) Shri Narendrakumar Salve 
(9) Shri K. P. Unnikrishnan 
(10) Shri Mahan Dharia 
(11) Shri Surendra Mohanty 
(12) Shri Ramsahai Pandey 
(13)' Shd S. M. Banerjee 
(14) Shri Shankar Dayal Singh 

(The discussion was ad;ouTned at· 5-50 P.M. and was Tes'Umed At 
.' 7-35 P.M.) 

An amendment was moved by· Shri Mohan Dharia. 

The amendment moved by Shri. A:tal Bihari Vajpayee was· negatived. 

The amendment maved by Shri Mohan Dharia was adopted. 

The motion was adopted in the following amended form:-
"That this House is deeply concerned at the conduct of Shri Ram 

Deo Singh who i~ alleged to have created obstruction and 
showed disrespect to the President on the solemn occasion 
'Of his Address to both the Houses of Parliament .a~bled 
together under article 87 of the Constitution on the 23rd 
March, 1971 and therefare resolves that a Committee con-
sisting of 15 Members of this House be canstituted by the 
Hon'ble Speaker to' go into the matter in all details and to 
suggest suitable action and also guide-lines for the future 
by the first week of the next Session." 

,,13. Statutory Resolution-Adopted. 

Shri Annasahib P. Shinde moved the following Resolution:-

"In pursuance of sub-section (2). of section 2 'Of the Essential Ser-
vices Maintenance Act, 1968 (No. 59 of 1968), this House 
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... .... .~."- .. , ~~ ......... " ...... . 

approves of the Notification of the Government of India in 
the Department of Food G.S.R. No. 152 published in the 
Gazette of India Extraordinary dated the 29th January, 
1971 and laid on the Table of Lok Sabha on the 23rd March, 
1971 declaring the service in the Food Corporation of India 

'. 'to be an essential service for the purposes of the said Act." 
./ - . 
·The following Members took part in the debate:-

(1) Shri S. M. Banerjee 
(2) Shri Dinendra Nath Bhattacharyya 
(3) Shri K. N. Tewari 
(4) Shri Chintamani Panigrahi 
(5) Shri Hukam Chand Kachhaway 

Shri Annasahib P. Shinde replied to the debate. 

The Resolution was  adopted. 

j: 

14. Motion re: Joint Committee on Government Bill-adopted. 

The Code of Criminal Procedure Bill, 1970 

The motion for concurrence in the recommendation of -Rajya Sabha 
for reference of the Bill to a Joint Committee of the Houses was moved 
by Shri Ram Niwas Mirdha. 

The motion was adopted as follows:-

"That this House do concur in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the Houses on the 
Bill to consolidate and amend the law relating to Criminal Procedure, 
made in the motion adopted by Rajya Sabha at its sitting held on the 
31st March, 1971 and communicated to this House on the 31st March. 
1971 and do resolve that the following 30 members of Lok $abha be 
nominated to serve on the said Joint Committee, namely:_ \.: 

(1) Shri Satya .Charan Besra 
(2) Shri Somnath Chatterjee 
(3) Shri Mad-hu Dandavate ' 
(4) Shri P. K. Deo "J; 

(5) Shri C.  C. Desai 
(6) ,Shri Devinder Singh Garcha 
(7) Shri Gbanshyambhaf. 
(8) Shri Bhogendra Jha 
(9) Sbri Liladhar Kotoki 
(10),Shrimati T. Lakshmikanthamma 
(11) Shri Priya Ranjan Das Munsi. 
(2) Shri Krishna Chandra Pant 
(13) Shri Anantrao Patil " 
(14) ShriB~amali Patnaik 
(15) Shri S. R~dhakrishnan 

(16) Shri Gargishankar Ramkrlshna 
(17) Shri P. Ankineedu Prasada Rao 
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(18) Shri M. Satyanarayan Rao 

(19) Shri Vayalar Ravi 
(20) Shri Ebrahim Sulaiman Sait 
(21) Shri Erasmo de Sequeira 

(22) Shri Shambu Nath 

(23) Shri Naval Kishore Sharma 
(24) Shri Shiva Chandika "-
(25) Shri Kedar Nath Singh 

(26) Shri Mukhtiar Singh 
z (27) Shri Tombi Singh 

(28) Shri Tayyab Hussain 
(29) Shri H. D. Tulsidas 
(30) Shri G. Viswanathan" 

15. Private Members' Bills-introdueed 

(1) The Constitution (Amendment) Bill, 1971 (Amendment of 
articles 120, 210, 343 etc.) by Shri Murasoli Maran . 

.. / (2) The Constitution (Amendment) Bill, 1971 (Amendment of 
articles 81, 82 and insertion of new article 281A) by Shri 
Murasoli Maran. 

(3) The Constitution (Amendment) Bill, 1971 (Amendment of 
articles 120, 210, and Part XVII) by Shri Murasoli Maran.· 

(4) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 368) by Shri Chintamani Panigrahi. 

(5) The Companies (Amendment) Bill, 1971 (inseTtion of new 
sections 224A, 224B and 224C) by Shri Chintamani Panigrahi. 

(6) The Constitution (Amendment) Bill, 1971 (Insdrtion of new 
article 16A) by Dr. Karoi Singh. 

(7) The Constitution (Amendment) Bill, 1971 <Insertion of new 
articles 23A and 23B) by Dr. Karni Singh. 

(8) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 335) by Shri S. M. Siddayya. 

(9) The Constitution (Amendment) Bill, 1971 (Amendment of 
article 338) by Shri S. M. Siddayya. 

(10) The Constitution (Amendment) Bill, 1971 (Insertion of new 
article 330A and amendment Of article 332 etc.) by Shri S. M. 
Siddayya. 

(11) The Civil Aviation (Licensing) Bill, 1971 by Shri S. C. 
Samanta. 

(12) The Parliament Library Bill, 1971 by Shri S. C. Samanta. 

(13) The Companies (Amendment) Bill, 1971 (Insertion 0/ new sec-
tion 43B and amendment of sections 224,237, etc.) by Shri S. C. 
Samanta. 

(14) The Gift-tax (Amendment) Bill, 1971 (Amendment of sections 

[p.T.O. 

'""---.- 61 



22,  23, etc.) by Shri S. C. Samanta. 

(15) The Legal Assistance Bill, 1971 by Dr. Karni Singh. 
(16) The Abolition of Capital Punishment Bill. 1971 by Shri N. K. 

Sanghi. 
(17) The Constitution (Amendment) Bill, 1971 (Amendment of orti-

~e 368) by Prof. Madhu Dandavate. 

16. Private Member's Resolution-Negativea 

\ 

Discussion on the following Resolution moved by Shri Jyotirmoy 
Bosu and· the amendment thereto moved on the 26th March, 1971. con-
tinued:-

"This House, keeping in view the fact that in West Bengal the 
C. R. P. and other Central Forces have been unlawfully 
acting beyond their jurisdiction causing serious resentment 
amongst the people there, demands immediate withdrawal 
of such Forces from West Bengal.'· 

Shri Krishna Chandra _ Pant took part in the debate. 
Shri Jyotirmoy Bosu replied to the debate. 
The amendment moved by Shri Ranendra Nath Sen was negatived. 

\. . "The Resolution was also negatived. 

/17. Private Member's Resolution-Under consideration 
Shri Murasoli Maran moved the following ~solution:-
"This House views with concern the financial difficulties of 

various States arising from the present system of devolu-
tion of Central Taxes, Loans, Grants and Plan assistance 
with special reference to the problems of Tamil Nadu 
whase legitimate claims have been ignored and in parti-
cular resolves that a Federal Debt Commission be set up 
to review the indebtedness of States-and suggest ways and 
means of lightening the burden of debt." 

"His speech was not concluded· 
/. The discussion was not concluded. 

f"" 18. DiscUsSion u·nder Rule 193 

Shri M. Kalyanasundaram raised a discussion on the statement made 
by the Minister of State for Food and Agriculture on the 31st March, 
1971 regarding arrears of price of sugarcane payable by sugar factories 
to the growers. 
"The following Members took part in the debate:-
(l) Shri Anand Singh 
(2) Shri Narsingh Narain 
(3) Shri Jyotirmoy Bosu 
(4) Shri Genda Singh 
(5) Dr. Laxminarain Pandey 

Shri Annasahib P. Shinde replied to the discussion. 

(Lok Sabha adjourned sine die at 8-40 P.M.) 

62 
GMGIPND-LS 1-21 (D) LS-2-4-71~10. 

S. L. SHAKDHER, 
Secretary. 




